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[Sh.ri B. R. Bhagat]

able ag has been expressed by all the
Members on the othe~ side. But you
have to accept cesrtain compromises
and in given conaimons the compro-
mises are reasonable. They are not
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extraordinary. We must create a pro--

per climate which is absolutely neces-
sary for the success of this ‘measure
and which is vital for making us self-
reliant in the coming months so far as
the external resources are concerned.
If the will of Parliament is expressed
in @ unanimous manner, it will help in
creating a proper climate in the coun-
try. Although small quantities of goid
have been tendered uptill now, I have
no doubt that in the coming days and
weeks, if the climate is built up, we
can have a sizeable amount of gold to
meet our external resources require-
‘ment,

With these words, 1 appeal to *he
House to adopt this Bill unanimous'y
and without any division.

Mr, Deputy-Speaker: The question
is:

“That the Bill, as amended, be
passed.”

The motion was adopted.

1325 hrs.

DEMANDS* FOR SUPPLEMENTARY
GRANTS (GENERAL), 1965-68.

Mr. Deputy-Speaker: We now take
up the Suppl tary D ds for
Grants (General). The time allotted
for thig is 2 hours. Does the Minister
want to make any speech?

The Minister of Planning (Shri B.
R, Bhagat): No, Sir,
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Demanp No. 16—EpucaTioN

Mr. Deputy Speaker: Motion moved:

“That a Supplementary sum
not exceeding Rs. 1,000 be grant-
ed to the President to defray
the charges which will come in
course of paymen; during the year
ending the 31st day of March,
1966, in respect of ‘Education’.”

DEmaND No. 37—OrtHER REIVENUE
EXPENDITURE OF THE MINISTRY oF
FINANCE

Mr. Deputy Speaker: Motion moved:

“That a Supplementary sum
not exceeding Rs. 5,25,000 be
g-anted to the President to de-
fray the charges which will
come in course of payment dur-
ing the year ending the 3lst day
of March, 1966, in respect of
‘Other Revenue Expenditure of
the Ministry of Finance'.”

Demanp No. 39—GranNTs-IN-Am  TO
STATE AND UNION TERRITORY GoOvV-
ERNMENTS

Mr. Deputy-Speaker: Motion moved:

“That a Supplementary sum
not exceeding Rs. 1,00,00,000 be
granted to the President to de-
fray the charges which will
come in course of payment dur-
ing the year ending the 31st day
of March, 1966, in respect of
‘Grants-in-aid to State anq Union
Territory Governments'.”

DemAnD No. 47—Otarr  Rrvinue
EXPENDITURE OF THE MINISTRY OF
Foob AND AGRICULTURE

Mr. Deputy-Speak

Paty-op

: Motion moved:

“That a Supplementary sum
not exceeding Rs. 7,50,00,000 be

et

*Moved with the r ion of the President
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granted to the President to de-
fray the charges which will
come in course of payment dur-
ing the year ending the 31st day
of March, 1866, in regpect of
‘Othe: Revenue Expenditure of
the Ministry of Food and Agri-
culture’.”

Demanp No. B83—OrHer RevENUE
EXPENDITURE OF THE MINISTRY OF
PETROLEUM AND CHEMICALS

Mr. Deputy-Speaker: Motion moved:

“That a Supplementary sum
not exceeding Rs. 1,65,00,000 be
granted to the President to de-
fray the charges which will
come in course of paymenq dur-
ing the year ending the 3lst day
of March, 1968, in respect of
‘Other Revenue Expenditure of
the Ministry of Petroleum and
Chemicals'."

Demanp No. 110—OrHer REvENUE
ExpENDITURE oF Lok SapHa

A

Mr, Deputy-Speaker: Motion moved:

“That a Supplementary sum
not exceeding Rs. 1,00000 be
g-anted to the President o de-
fray the charges which will
come in course of payment dur-
ing the year ending the 31st day
of March, 1968, in respect of
‘Other Revenue Expenditure of
Lok Sabha'.”

Demanp No. 121—CaprTAL OUTLAY ON
Currency aNp CoINack

Mr. Deputy-Speaker: Motion moved:

“That a Supplementary sum
not exceeding Rs. 71,43,00,000 be
granted to the President to de-
fray the charges which will
comg in course of payment dur-
ing the year ending the 3lst day
of March, 1866, in respect of
‘Capital Outlay on Currency and
Coinage'.”

D.G.S. (General) KARTIKA 27, 1887 (SAKA) *un-u 2678
#

Demanp No. 130—Ormer  Caprrar
OvutLay oF THE MinistRY or Fooo
AND AGRICULTURE

Mr. Deputy-Speaker;: Motion moved:

“That a Supplementary sum
not exceeding Rs. 15,00,000 be
granted to the President to de-
fray the charges which will
comg in course of payment dur-
ing the year ending the 31st day
of March, 1986, in respect of
‘Other Capital Outlay of the
Ministry of Food and Agricul-
ture'”

Demano No. 133—CaprraL OUTLAY OF
THE MinisTRy or INDUSTRY AND
BUPPLY

Mr. Deputy-Speaker: Motion moved:

“That a Supplementary sum
not exceeding Rs. 2,80,83,000 be
granted to the President to de-
fray the charges which will
come in course of payment dur-
ing the year ending the 31st day
of March, 1968, in regpect of
‘Capita] Outlay of the Ministry of

Industry and Supply”.

Demanp No, 140—Caprran Outiay or
THE MinisTRY or Strxi anp Mmves

Mr, Deputy-Speaker: Motion moved:

“That a Supplementary sum
not exceeding Rs. 20,00,000 be
granted to the President to de-
fray the charges which will
come in course of payment dur-
ing the year ending the 313t day
of March, 1986, in regpect of
‘Capital Outlay of the Ministry of
Steel and Mines'.”

Mr. Deputy-Speaker: These de-
mands are now before the House.

Shri Hari Vishnno Kamath (Hos-
hangabad): I want to raise a poiot
of order.

Sir, 1 invite your attention to pp.
22-23 of this booklet on the Supple-
mentary Demands which deal with
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[Shri Hari Vishnu Kamath]

the Demand for Grant on account of
the Government's taking over the
undertaking of the Metal Corpora-
tion of India as some money is need-
ed for expenditure op various counts
in that comnection.

The House is gware that the Metal
Corporation of India (Acquisition of
Undertaking) Bill to replace the
Ordinance which wag promulgated by
the President during the recesy; was
introduceq in the House last week
and it has not yet been taken yp for
consideration, let alone being passed
by the House. It has not yet been
consldmd by the House. Now, this

d anticipat the T of
the Bill. Very likely, if members of
the Party in power are not whipped
by their Whips, it is poasible that the
Bill may be thrown out

Shri P, Venkatasubbaiah
On a point of order, Sir.

Mr. Deputy-Speaker: Let him finish
first.

Shri Hari Vishnn Eamath: His
point of order cannot replace my
point of order. Let one point of
order be disposed of first.

Sir, the Bill which wag introduced
in the House lagt week has not come
up for consideration. If the Bill is
thrown out by the House—I hope, it
will—thiy Demand for Grant on ac-
count of certain expenges incurred in
that connection cannot come up be-
fare the House. The Demand, as it
has been made in this booklet, which
has come before the House anticipat-
es the passing of the Metal Corpora-
tion of India (Acquisition of Under-
taking) Bill. It puts the cart before
the horse, so to say, as has been
well said, a drop of poison cap vitiate
a whole cistern or barrel of milk.
'I‘he mcIuslcm of this Demand in these

D ds vitiatey the
entire Demands for Grants. So, this
motion made by the Minister is out
of order and this cannot be taken up
unless this demsnd is deleted from
the list of Demands before the House.

(Adoni):
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Shri 8. M, Banerjee (Kanpur): I
rise to support the gubmission of Shri
Kamath. ] feel that this particular
demand for the Metal Corporation of
India cannot be discussed in this
House. I have another submission to
make, apart from the points made
out by my friend, Shri Kamath.

Mr, Deputy-Speaker: What is the
rule under which the hon. member
raiseg thig point of order?

Shri Hari Vishnu Kamath: This is
a general rule. When the Bill has
not yet been passed, how can the
Demand come before the House?

Shri S. M. Banerjee: The moment
the Bill was introduced in the House,
you remember | wanted to oppose it
for two reasons. Now I find that
there is g Demand for Grants. It is
known to the Minister of Parliamen-
tary Affairs and the Minister of Steel
& Mineg that even the Ordinance has
been challenged by the Metal Cor-
poration and that the case iz pending
in the Punjab High Court Circuit
Bench in Delhi. The Bill may not
even c¢ome up for discussion since the
matter is sub judice. When that is
the position, it passes my compre-
hension how this Demand has been
included in thig list when there is
nothing before the House. As | point-
ed out the other day, the Metal Cor-
poration wag taken over by Govern-
ment by an Ordinance on the 22nd
October, 1865, when the Parliament
was to be in session from 3rd Novem-
ber, 1865,

I submit that it will be against
Parliamentary convention to take up
the Demanq for Grants when the

Bill has not been passeg by the
House.

Shri H. N. Mukerjee (Calcutta
Cantral)

Here in this booklet on

Demadny for Grants,
we are informed that an Administra-
tor has been appodnted for the u'.ﬂ-
ciant ¥{ and
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tion of an undertaking which the
Government propose to set yp and
the House is being asked to provide
money for thig undertaking. As far
as the House is concerned, this un-
dertaking will only come into the
picture when the House hag dispos-
ed of this Bill. Government has
chosen to promulgate an Ordinance,
but since the House is actually in
session, it can take notice—judicial
notice or constitutional notice what-
ever you may call it—of the under-
taking only when it is there. There
is no such undertaking as far ag the
House is concerned and we cannot be
expected to provide money for the
purposes of an undertaking which the
House within its wisdom will decide
later on as to whether it should be
there or not. Since we have not got
that undertaking, Government may
get money for that from whatever
source it has control over, but it
cannot ask usto do something which is
fantastic, which is so peculiar. After
all, the whole business about Ordi-
nance is somewhat repulsive to the
idea of normal Parliamentary func-
tioning. An Ordinance is promulsnt—

1887 (SAKA) 1965-88 2676
1€

the Bill, then perhapy Government
would come and seek some kind of
assistance to indemnify the acts that
had been undertaken in the mean-
time.  (Interruptions). But today
the law is that Government is in
possession of this particular under-
taking. This undertaking has to be
run and we cannot leave it in the
'middle; the administration of the
undertaking has to be carried on un-
til Perliament decides otherwise. If
Parliament otherwise decides, then
the Government will have to bring in
a Bill for indemnifying those who
have undertaken the expenditure and
at that time the Houge might casti-
gate the Government for having un-
dertaking that expenditure. But to-
day the law is that this undertaking
has been taken over by zhe Gowrn-
ment and it be inist
except by spending money and that
is where it comes. The mere fact
that Parliament has given consent to
this money being spent for purposes
of administration of the undertaking
the Government has taken over by
virtue of an Ordinance, does not com-
mit the Parliamrent to say that they

ed only in very sp 1 cir

ces which have to be explained in all
its implicationg by Government to
Parliament and then the Parliament
gives jts ex-post facto sanction, etc.
Before we have given sanction to
something which the Government has
done by virtue of ity extra-ordinary
powers, we are asekd to take cogni-
zance of an undertaking of which we
are not in a position to take any
notice. [ would, therefore, submit to
you that you should rule that this
matter, at any rate, cannoi be dis-
cussed and no Grants can be voted
by this House under this item.

The Minister of Finance (8hri T.
T. Erishnamacharl): T am somewhat
surpriseq that this issue should be
raised because until Parliament
otherwise decides, the law iy that
the Metal Corporation of India is
under the administration of the Gov-
ernment of India by virtue of the
legislative powers of the President
If, by any chance, the Houss rejects

t the Bill; they may or may
not support the Bill, that is & diffe-
rent matter. But ag the position ob-
tains today, this Demand js perfectly
justifiable ang I do not think that
there is anything out of order here.

Bhri N. C. Chatterjee (Burdwan):
It wonld be pmper to see first whe-
ther Parli will repl the Ordi-
nance by a proper legislation and
then ask for Grants. 1 know that
the executive legislation has some
force, but when you are trying to
make it a permanent law by having
this before Parliament, it is not pro-
per to ask for Granty in advance.

Mr, Deputy-Speaker: Even Ordi-
nance is a8 good as law according to
the Constitution. Under the Ordi-
nance promulgated by the President,
the Meta) Corporation is already un-
der the management of the Govern-
ment and the Government has come
forward with this Demand. If the



2677 D.G.S. (General)

[Mr. Deputy-Speaker)

main Bill falls through, the Demand
also will fall through. There ig no
point of order here.

Shri Hari Vishno Kamath: On a
point of clarification. When Parlia-
ment is in session and when the Ordi-
nance is being replaced by a Bill,
which is likely to be taken up in a
few days, why should there pe this
indecent haste? After the Bill js
passed, we can take up this Demand.

Mr. Deputy-Speaker: There is no
point of order here.

Shri 8, M. Banerjee: I would in-
vite your kind attention

Mr. Deputy-Speaker: Order, order.
Is anybody moving Cut Motions?

Shri 8. M. Banerjee: Kindly hear
me, Sir. I would request you to see
the order paper. This particular
Bill, Metal Corporation of India
(Acquisition of Undertaking) Bill,
cap come even today.

Mr. Deputy-Speaker: Already the
Metal Corporation ig under the
management of the Government of
India under an Ordinance promulgat-
ed by the President. The Ordinance
is as good as & law until it is thrown
out by the Parliament. There is,
therefore no point of order here. (In-
terruptions) .

Shri Hari Vishnu Kamath: This is
an obnoxious precedent that you are
creating.

Mr. Depuiy-Speaker: Let us take
up Cut Motions. Shri Yashpal Singh

is nmot here. Shri Bade,
Shri Bade (Khargone): I beg to
move:;

(i) “That the demand for a
Supplementary grant of a sum
not exceeding Rs. 1,000 in respect

of ‘Education’ be reduced by

Rs. 100."

[Need to increase the stipend for
students.] (T).
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(ii) “That the demand for a
Supplementary grant of a sum not
exceeding Rs. 1,00,00,000 in res-
pect of ‘Grants-in-Aid to State
and Union Territory Govern-
Ments' be reduced by Rs. 100" "

[Need to take more eﬂ’etti:;e steps to
rehabilitate displaced persons at
Jammu.] (8)

(iii) “That the demand for a
Supplementary grant of a sum not
exceeding Rs. 7,50,00,000 in res-
pect of ‘Other Revenue Expendi-
ture of the Ministry of Food and
Agriculture’ be reduced by
Rs. 100."

[Export policy of sugar and subsidis-
ing the sugar industry.] (9).

Mr. Deputy-Speaker:;
time is allotted.

Two  hours’

Shri B. M. Banerjee:
should be extended.

The time

Mr. Deputy-Speaker: We shall ex-
tend it by one hour as usual.

Shri Ranga (Chittoor): I find that
under Demand No. 37, Government
have asked for a token sum only,
but at the same time the Demand
deals with the tax credit scheme.
Under this tax credit scheme, those
who are able to export commodities
which come within the list of com-
modities certiffied by Government
would be entitled to a rebate up to 15
per cent. This scheme was hailed by
many people in the country in the
hope that our exports would be
encouraged. But unfortunately 1 do
not know how the officers concerned
have thought it fit to keep mica out
of the list of such certified minerals
as would merit this benefit or conces-
sion. I would like to submit that it
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s very unfair to keep out mica. Mica
s one of the most important foreign-
exchange-earning minerals. It is
also mined from out of the mines, and
it is very valuable too.

Unfortunately, during the last three
or four years, the export prospects
have not been very bright. The prices
have been very low. Only for a few
months during this year there was
some kind of demand, but otherwise
the whole industry has been going
through a depression. More than two
{akhs of workers are employed in this
industry in the three principal mica-
producing States, namely Rajasthan,
Bihar and Andhra Pradesh. They are
facing unemployment now. If at all
any exportable commodity merits this
concession then it is mica. I would
uke Government to pay some atten-
tion to this matter.

Shri Harl Vishon Xamath: On a
point of order. I am sure you will
agree that when the leader of the
biggest Opposition group is speaking
there must be quorum in the House.

Mr, Deputy-Speaker: Shri Ranga
may resume his seat for a while.
The quorum bell is being run—Now,
there is quoruml. Shri Ranga may
resume his speech.

Bhrli Ramgn: I hope Government
will give some consideration to this
matter especially also in view of the
representation made recently by those
who represent the mica mining in-
dustry.

Becondly, there is the question of
sugar exports. 1 am not very much
opposed to exports in a  subsidised
manner, if Government are so des-
perately in neeg of foreign exchange
that they do not mind the whole eco-
nomy being brought into contempt in
this way by our selling sugar which
costs here for our consumer something
like Rs. 950 per ton, to the foreign
buyery at prices ranging from Rs. 230
to Rs. 620. The foreign prices are all
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ok
oscillating from Rs. 230 at the bottom
to Rs. 620 at the height We have
to go and compete with others in
foreign countries end we &re put to
this plight because of the inflationary
policies of the Government and other
wrong economic policies which they
are pursuing, Anyhow they are sell-
ing it at subsidised prices; and with
what, results? The result is that the
country is made to lose Rs, 10 crores.
That was what they said in the
beginning. But now they come for-
ward and tell us that we are going
to lose about Rs. 17.5 crores, and we
have got to spend all this money in
order to earn the paltry sum of
foreign exchange of Rs. 11.§ crores.
According to me, thig is bad econo-
mics, Yet, Government want to make
our people suffer in order to get this
foreign exchange so that they can
play with our economy.

2680

That apart, there is one other gues-
tion also, namely the question of pay-
ing remunerative prices to the sugar-
cane producers. Unfortunately, those
prices have been kept low. There
have been complaints not only from
the south and the west but also from
the Gangetic Valley. But Govern-
ment go on saying that it would not
be possible for them to pay a remu-
nerative price to them. If only they
would spend half the amount that
they are losing on the sugar exports,
on the improvement of the quality of
the sugarcane produced and its
sucrose content and later on the kind
of production also that they would be
having in the sugar mills, I am sure
they would be able in a few years
to come to increase the efficiency of
our sugar industry to such an extent
that they can bring down the cost of
production of sugar. But very little
effort has been made on these lines.
Even the cess which has been collect-
ed in UP and Blhar to the tune of
several crores of rupees, which it was
said would be utilised to improve
communications as well as sugarcane
production for the benefit of the
sugarcane growers, has not been uti-
lised for the specific or earmarked
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purpose, On the other hand, all these
accumulated sums have been ulilised
by the Bihar UP Governments for
their own general revenues, That
kind of unholy thing has got to be
stopped. I hope Government woult
take some steps to stop that kind of
thing.

Then, there is the gquestion of gur
prices. From time to time we hear
that Government have got something
against the rise of prices of gur, that
it is because of gur prices that the
sugar prices also cannot be brought
down ang sugarcane growers are
benefiting themselves and 80 on. I
would submit that that is not so ac-
tually. The prices of gur are subject
to huge fluctuations. For instance, in
May, 1964, the price was Rs. 204 while
in May, 1965 it went down to Rs. 188.
Such is the range of the fluctuations.
It is from such fluctuations that our
sugarcane producers have been made
to suffer for all these years, from
year to year, just because Govern-
ment in their own ussed way refused
to announce and maintain a minimum
level of prices for gur production. I
would like Government to begin to
think on the following lines at least
now, Now that they have begun to
tnink in terms of crop insurance, let
them think in terms of insuring the
gur producers from these fluctua-
tions of a wide nature.

I find that Government are Laking
up the Central Fisheries Corporation.
I am glad that at long last it is coming
into existence. It was actually bro-
ught into existence on the 9th Sep-
tember, 1865 I do not know why
they tarried for so long. Now they
have brought it into existence, but
they have not made any porper
arrangements for its establishment.
They have not yet thought of the de-
tailed administrative  set-up that
should be there, the number of officers
that there shoulg be, the finances to
be handled by them and so on. And
yet they have come forward before
this House with a demang for a loken
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grant. I do not think thal thal 15 the
proper way to deal with th~ House.

Then, there are two other compa-
nies, namely Jessops Co. Ltd., anc the
Zawar Metal Corporation. Both of
them have been found at the rocks.
But the Jessops Co. Ltd. has been
taken over by Government since 19568.
We have no information as to how
the State has managed it, whether the
State management has been better
than the private management..

The Minister of Heavy Engineering
and Indusiry in the Ministry of In-
dustry and Supply (Shri T. N. Singh):
Very much better.

Shri Ranga: But we have not got
any information here. We have not
been told whether they have been
able to achieve any profits and if so,
how much. Government have only said
that they are taking over these com-
panies. We are asked to plare money
at their disposal. Then there is this
Zawar Metal Corporation. It hag also
not made any profit. 1 do not konw
why we are asked to take it over at
this stage. We want more informa-
tion in regard to these two corpora-
tions.

Any time Government thinks of
taking over any particular industry
or industrial concern, it thinks in terms
of a corporation. What does it do? It
guarantees 8 minimum profit. If this
profit is not realised, then the general
taxpayer is expected to make good
the failure of that industry to make
any kind of profit whatever. This is
a wrong financial approach. My hon.
friend, who was Chairman of the PAC,
ought to be able to see the humour
of it all.

Then there is this Oil Corporation.
This is an extraordinary scheme that
they have. They have the Indian
Oils. There is an agreement of Indian
Oil with another corporation which
deals with other oils. There is an
asgurance given to the Indian Oils
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that it would be enabled to make a
profit of B per cent. It fails to do so.
Why? because in its dealings with
the other corporation, it has sustalned
losses. Therefore, for the failure of
these two corporations, now the gene-
ral taxpayer is asked to provide these
sums. Is this the right financial ap-
proach, Why should Government
create these corporations, one after
the other, and give to their own cor-
poration these guarantees of minimum
profits? Afterwards, why should they
go to sleep while these corporations
go on sustaining losses and running
into troubles”. Whenever they sustain
losses, they again come to us not in a
direct way, that they have run this
industry in this bad way and there-
fore, they have lost and they apologise
to the House and expect the House
to make & grant in order to make
good the loss, but on the other hand,
we are asked to pay for the loss sus-
tained by a corporation which is ex-
pected to make profits, which is ex-
pected to manage that industry much
better than the government depart-
ment itself,

So I want my hon. friend, Shri . N.
Singh—though in regard to these Oils
Corporation, he is not in charge of
it—to think about it and see how ab-
surd it all is, that within his Govern-
ment these things are going on—he
will find all this tamasha going on in
the Ministry of Petroleum and Che-
micals.

Lastly, I am glad that this Instivete
of Constitutional end Parliamentary
Studies is being brought into exist-
ence. 1 would have wished that the
Lok Sabha Secretariat or the Parlia-
ment Secretariat of both Houses had
taken a more direct interest in this
matter and themselves organised it
with the assistance of parliamentarians,
educationists, lawyers and other pec-
ple that they themselves suggest here;
instead of leaving it to the initlative
of iders, they th tves, should
have organised it and afterwards Par-
liament would have given its blessings.
Parliament should have taken up such
a venture a long time ago. I hope now

¥ 1088 a6,

that It has taken this particular shape,
Parliament would continue to evince
interest in the d t of this
Institute.
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WY 98 g0 & v 9% # q i
T, 37 & we w1 o g fox 8
wifes waear &t 7 &1 i fawet &
o7 W F WEIg §T g6 g1 o faer
T e agF F ARY B, A TART AR
T & wr sragfear o
afe 9 AW § Afe g A g
gagr ot wfieer &Y gfaar goEsw
a | forrst wor @ Afier forad o @
gt &, B s o v Y frerr ¥ fr
A AE, T A €T IR @@
e fgd | X7 WAl & arg & ¢w A
wamdr v § | F amm g e om
geqrr Y o frawmast an gud fw
arat w1 & % qwra fear §, s awraw
W g wrfgd

g8 i e wevw ¥ & wo
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fararc o SEAT g 110 & 1 T AT
T F9A F7T gu F wgAr angan g %
EATTT 2T OF YA & Wi gmiL am A
&g e § ) & # oifendie F &
&7 § 91 aga § Ul § WS-
fosT gwrd 213 § ) AT & S
7wt av wrf Qe dear gt N
Fafers srormavar L AT g1 HESE wOTE
¥ g wat T faent & @t §
U T 8%, Weud & b,
W faare s wk | fafow swre £t IS
gRT-a9g T g9 Ay ¥ /Y gIwi &
spxeqifsT awral & Wt st e
Fort &1 a3 A A v &
WK gY@ % fod gw an A1 o
el ¥ T §9T uTaT & @ EAHE A
qiferarie #1 a<% F@AT g%ar § |
gRIe %W § gafy goresa #1 e
g sarat fam At gu & dfw e i qw
I #1 wEwEar § e 3w ¥ feedt
ddT "weaT ¥ oA g1 A HEnlAE
aur wed ynfeat F fafew qgast
W gEagE §T aF |

THET TF JEATAE WA X
g et W F ot worm yonfergy
et § Tt v wfaat §, v wfr
g o Ay e faded @ mEwr
W A T g g W Aw F ey
yowe AT @, Wi 9w ¥ §F 9w
ST I o FY 4w @ K g 7
wfa ¥ aga & @F /7 & A Sfaam F
fasraedt cakr & aga ¥ o & fay
Hasry g w7 wegae e Ay §
qafe g givafafedi § @ awe &
wegz & ford o &, At oW eI
& qramww WY §, fer o oF Qe dear
¥ TwTE § A W g @ W
qfirafedr ¥ a1 3w ¥ o qwd dend
§ o @ vl # frawedt wE § 99
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¥ AR AT & g aem fae o
# gwwar § fr ag oF geat S gt
54 ford & 5 &7 gau & A s
o sTeT A g e & o sie
AT Y § § g3 ol ST | g sEwar
F1 qf & fordr Faer 2 o w90 R T
gt fr grwre T AT & ) H awwa g
fr o 9% 7F 93 W geaT & oA T
§ 37 % fad 3 @A agraT TR
gt grit o wrow # wir Y 2 e
@ T g e wnr A §<
9 HEeqT & S R wag 3 & fady
gowT wiuw & wiuw ggraar 0 arfs
ag "eqr i eqifaa £ AT WY g aw
|12 reaad # iy & aficd & o7 wdgon
& afy & uw Gar mifger gefeqa st
@ %W ag giigem TAE XOTe &
dare & fad sgraw 1

14 hrs,

# oF ofx T wRAT AT £ |
gd oF ai wial & feaw afa
# oiwewy froegaw sTorvm &
g i TG AT F AT Y E ORI Ay
o ¥ | udweaT foemgass e
Y ) vy g€ o & s e o
* gw ww Wt fienr & ) Afiew ol
7% 98 & w14 & foe w1 oaray
& 3% JWA & ww g # fE g Heqr
T AT FW & A7 WA AFT T ALY A3
a%1 § gaft & i & £ am= 571 foos
ey fmar mar & fir & fowreae formpw
wrgre & A fgeae & g wr
HORTT 7 MTET &Y & % 9 ga s
twa #t fefigepm & mmaw fefadex
fady a7 7 faly, Afes 37 w1 44 sfow
fefad-x sz famm wmaem « g7 Frwmga=
wrgrove ¥ fgema feara w1 wy &
931 J7ar & fF wgt 39 F1 77 1964—
65 & fay 21 ATAw, 29 FIC WO W
fefadey a7 & agr o woqr Y o
% fod 18 A, 22 g9TY, 53%0 %)
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ATEY FY AT THH FAT IX ATETC W7
BT g 1 & g i w1 www awa g
afe ag wg g § e e gfewee
f wrgam Freartvm & w0 R atg
& Fgran &am afgd fe 9w & samEr
¥ ST g% AT 351 &% | OHT 7 &)
fr fefader 2% & o 592 7 &1
HIT IW FIT W QO AT 9E |
T T EF ATE ¥ §UINT g afgd
fF azwT ®1 ¥0 W & gEwEear A
qF |

£ ookt & w1v & £ wiwi w7 gww
¥ a4 wTaT § WY e w7 g
ETIH TF &1 HT T4 |

Shri M. L. Jadhav (Malegaon):
rise to support the Demands.
In regard to the Agricultural

Refinance Corporation, I find that in
a number of States credit (facilities
for agriculture are not available.
When we spend crores on importing
food from other nations, why should
we not give sufficient credit to the
agriculturist so that he may have an
incentive to produce more. In the
States where co-operative institu-
tions and co-operative banking are
not successful, they should be made
to function effectively and credit
should be made available easily. I
plead for the person whose credit-
worthiness is always challenged. It
is always the poor man, the smell
farmer who suffers, he does not get
credit because he has not got enough
security. 1 feel that security should
not be the criterion; the capacity to
produce and the yield should be
taken into considerstion. In all the
States where the agriculturist is not
getting enough credit, this should be
provided to him. The food front |is
also as important as the war effort,
and therefore as an emergency
measure we should see, that this
Corporation functions effectively and
provides enough and easy credit to
the poor man, the small holder.
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Coming to Demand No. 83 relating
to the Ministry of Petroleum and
Chemicals, it is ry to subsidise
this industry, but when we are
clamouring for more food produc-
tion, 1 have received a number of
wires from my State of Maharashtra
that crude oil and high speed diesel
oil are not available there, that a
number of engines are not working
for want of this oil. It is surprising
that when we are ‘talking about
increased food production, that the
rabi paign should be ful,
and when there are reports of failure
of crops, there ls shortage of crude
oil and high speed diesel oil. This is
a very unhappy state of affairs. It
is necessary that agriculturists should
be supplied with crude oil and diesel
oil, and we should give them an
incentive.

Then I come to Demand No. 47.
When we are subsidising sugar export
to the extent of Rs. 75 crores, we
also find that the gur industry is
neglected. In Maharashtra last year
the cultivators who manufacture gur
were affected, the prices had fallen
to such an extent that they were put
to a loss. While subsidising sugar
export we should at least see that the
gur industry is not affected. There
are some bans on the movement of
gur from one State to another and
that also affects gur Prices. So, 1
feel that gur production should also
be given proper incentive, along with
sugar, and it should not be affected
by our support for sugar.

With these observations, 1 support
the Demands.

ot w§ : ITeUw AEw, f ww N
oz famix Fo 39 #Y WX grEw W
sara frenat wmgan g o fawiy Fo 39
e

“The Government of India
have decided to render financial

assistance in the form of grants
and loans to the State Govern-
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ments of Jammu and Kashmir,
Punjab and Rajasthan in connec-
tion with the relief and other

es itated by the
recent hostilities with Pakistan."

# sy ST ot it w1 iy w7 &
e wrwfay w0 g § wwy 6
T | gfE ag AT AT TO) 97 A1 I FY
ga1 i fF A 96 g i fawafir
DAy I ¥ § 9w
¥y w7 Y FT 50,000 ARTTH  § AT
FAw w9 g T=T w7 agt g §
o Fo W w1 T w13 |19 ATy
w9 & 1 W2 wY qa I W &
o go fafaz atv m § 1 37 & a0
¥

"'TAARTE, WA, R, O, HWY,
oo, et o gt 1" medy furfe ¥
AT 15 FATC AN Ay & oF § 1 gl
T o A

% wgn wmgen g e fargeam wiv
qrfeeeata 1 wzrd & fod sraa aaT
faredrer & | wTr 37 A0 Y el
2 W ogEn ¥ ¥ & 1 Bow
T q¥A Y g, TS fww oy
mr g 1 agt AR ® wET oY A oY
sgaeqT AEY & 1 A gt Zqw dcw w
sqaeqT § WYT T I9 KA & qTEy A
wit § 1 AT § A IeR ang i g
& TWTT®T waw T feafa agigy ot &
o Fea et § fie agi g9 o 3w
¥ ot ot § ol aga & S dfew @
e A ew Ax A zqu dew §
ot 7 §% @A w1 wwww fwar o @
¥\ T B wE v § ) b v R
T woee w1 dar ¥ fer # o
a4 wg faar § fr og qrard AT
t,grrrthﬁmﬁcﬁi:mﬁmi
Foafog ag wg @ f + K 7 s
TvegTO Ay q|T 1 & I qmrn
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wrgan § e awr o o § aF g A
51z ¥ fag ¥ § 1 39 frqfr ag &
I8! &5 @A qreT A ¢, 9 v
FORrC IAR! el T §, 7 wwlT
T IT WT ATE 1A 2T & I AW
awTT ¥ feafy qost frfae i g

T IFC AT [T AZHA X 70,000
ar freqfer §r v wrg &1 7 AW
¥ argdr § 1 A gA E R gA WY
framrsz 1T 43 faat & 7@z «
wmrar wmg st fe oafaw @@ gfew
st &, fod §3 A-afaer o
£ | T g FWE A EE ¥ T Ay
warr 9mg A fF wie ¥ g € &t
agh g1 A7 Y, A e v o e
@ § gt g amudt o

T T gw g AW ¢F fw
¥ WYAT gA FT GI¥ T AT FT W
& 1 39% fag wraw 7 &1 sqaeqr g
N ¢ 1 I fag gl wi Al
®T sywEqy AT WfET 0 Agh FEA
T T3 A5 ¥ G §, Wk I
T FY qT AL R

qorate ol (oft rumedt) - wToET O
wAET aoqE g R s Jml st
44 FATT THOLT TEAT T AT GE
¢ A T w97 EWT W |

o w§ : g HTY 9TE T R ¥
TR A4 40 FWTT A} KT RSt
Ll &

oft sy ;e goTT &1 ATw W
® §

oY w@ : 7% 7 50 FATC e
oI §, 34 & Fa7 58 gAT WY Fea
b TR quw g d4 ® A @ g
& IR gt fawt ifgd
1803(Ai) LSD—8,
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ot mrlt : 3% T W mfaw
AT A A A E

ot wd : ¥ ow ki ¥ qU ez
s get @ 1 & 9% Zaw 9T Tw At
g 1 5 agt w7 g8 waeqr aandy ady
!

ey wgT & fe M mfgt o
frrde vt & st i 7 g e ar el
fear s | A7 A wfad & e
g7 fvit § 7 ow fafire aome & &
&, fier o gt i & gwwT g aff
fear war & 1 ga wwTT R 25 gEAT AW
st # § fot w1f WY sraeqr Y
gE & 1 o T W WTRe oY vawfEy
@Y § a8 7w & 1 w0 vgan agr @
g7 faeqrfoai #7 wT e dwdw
T & A ot dar wrg gaw o e
w7 3§ § TEwT gt w.f o g faw
"R | gt wifaw FrE A ) qw
T # AT ¥ o AW A g we
®Y gEdl qeqr A awesy fme § R
wTaE S 9T u7 g i, W 9T
7wy g At & wrowt & wwar g o gzt
Frfar 3% wraw e i & o am wiw
Ty wATe # qan A7 g &% A
g § & a3t frfac & 15 gome
&t & 97 eIt @ v g g, @
AR S Sk
¥ v & R ogw werT o feafar
sy & At ® afi grr nfeg o &
T S a1 gEw T § o7 g g
wrra &7 fee & wgm g fe agt A
feafa aga a9 &, 308 O g
s fagn e wfew o

Wi I H WY ATEH A WTRT
T a6 agr gammET w5 feafa
ferfra= § 1 gw qw o A T 9
T w7 e ® ver A § g @Y
qg 1 3w 3, T i ww ¢ el g
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[ i)
QT ®T AT 1 Afe forr il & fag
ey aff €, 9% fag avaul & sgaeqr
Lacikured :

TR 7 & & fag g7 e
goTeA! fag § 1 3 wge & f ey
AT g 9T faie Al A Ifgg
XA ¥17 & fag wv qF RO fAgw
Fifwa, a8t wrewT Forawi i waw
IR @ e (v | wre agr mieferw
g W T A | 54T fag A wg F

f& oy Fvi ¥ faegifaai & fag.

Y dar wra B § Taw foaq o RS
fager #ifwg, vad % @5 wE-
®Z T, 06w &1 q@q | W s
¥ 7 i ®1 W@ 1 AT g7 TR &
ATCRT @TAAT ST | WIYHT FOAIT
FEHT X 3N favEw Aag vaAr
aifgy faqam s @ w9 @A WY

LA

T gz & fewie amt 47 0%
ara g &1 far v & @t § 1oy T
w7 8 A1 FHITT ¥ g X H A g8
qi .

“The foreign price of sugar i
lower when compared to the
Indian price but we export sugar.
What is the foreign exchange
which we earn by exporting sugar
and what is the amount of sub-
sidy which we are paying to the
industry for the promotion of
exports"”

Faw o wEn A o sais fugi g

“The amount of subsidy that is
poid varies from year to year.
This year we would be exporting
about 2.70 lakhs tonnes and the
foreign exchange earned would
be 11 crores and the subsidy
would be about 17 crores. This i
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on account of the fact that inter-
national prices are more low.”

FdY st § q@ran w@n § 5 agrosg
o mare # S AT FrAw @ A sane
wEBI IAT &, AFET IAT FIW HT THT
3T AT AT W IEY £ Aoy ¥ ww
€ @ | T 7g e IR A 59
ot & wErEer 3 ¥ fog @ feay
AR aTg A g Am AN :

India that is Bharat
that is U.P.

and Bharst

W& #IT FY AW ¢ fF ogeT wdm
& mF & § A F IR agq ww
gHar & av IaRT wEH AT AgTUe
¥ &Y sarar FrETT @Ea wrfey, e
O AT &7T & AgT

S wFes 7 & foy 3 arrere
& fa zar agh ) 9147 950 I A
T Fare i &, IAFT §W TET 404
A e iTcig 1 A Faa g fr
KA ATH & | F97 AT T 51 w4
wr§ gt waifedt a8 & o e W
G TETE § fau age ww AW
AW &F | & fomm o g fr gmaaTe
IATAIW & T3 TRATARL 1 AGAAT
ar qafadr £ 91 71 § 1 9A% gar A
g9 fgroft €, pafag vaer wfef
T G ERTEZRHRI T AT TR
The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): That is not correct
The entire raw sugar that was pro-
cured for the purpose of export was
taken mostly from Maharashira
because we purchase from areas

where the ex-factory price is the
lowest.

stuy ;. wTo A 7 A o
a7, § TEH HITH) FAET FOAT AIgAT
§ 1 SvogTor A gt wgr @ s ey
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I ware § wsat wAn daw rar @ W
T eI w aF & Fera & e Jia &
1 9141 737 950 A1 77 A Far I
B 3% TET 404 §37 907 TF 9%
1 TRAT § 1 AZ ST T 6T T AT
F &1 T NT @ P AR T 59
HI1 FY HraEr g W
Shri D. R. Chavan: There are some

international agreements entered in-
to by the gover t: for inst

the U.S. sugar agreement or the
Commounwealth  sugar agreement.
These are international agreements.

You have to export whatever quan-
tity you are expected to export under
international agreements.

st x¥ ;% vz § e o Qe
480 &1 gdtdz g T o s dwr AT
IFX FAT ATZ @ E | AR
af . #20 F1 Wt foarge fwar o wwar
& & q@T g fF wi gt & Y A
S 1 Ay 9 gz 3 A Fmowig
ST |19 9T Ay agr AFT ?

gt R mrr gefegz & AR
# ot feniz 16 & weada = ¢
T w37 g | 349 femiw & fad &g
g o
One vyear intensive course in Russian
in 1965-66.
I deqr & wead foem AY ¥ fayg
Ter 93w ¥ go framdt 2 O &Y v
® Al gy v g § 0 AfeR
ITFT agl w T § fF IR Haw
75 §TT A&y w1 w@red fom amem
& 75 §7% ¥ @ndd agr | gy, @AT
wifz s =gt foeeit & Far ¥ @
ag o1 g T g § AR wW ¥ wy
FAFY 125 47 150 §IX FT 2IGHE
Wara dda @y & oo fgear
wfgr 1 & agi dwma SET ogd
% fag w7 & 1 w® & 9 oA
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frfrec el b gt e amEd
31 & amA ug wraw frur ar e ag
gz age Wy amAr @ e ag
T Twr g wram afer & wga f
fr g xz1 47 § T¥m wife oF o
wFer AT waear ¥ agi o¢ fond
AT Aft ¢, qEF Sy K X A4 )
ST W19 AT 75§97 E=LTEAT 2T AL
W @ & ga aifew w3 i

wgt WA 7y = aen b
qgt OF qrEwreaT S@dr §f | ¥ O%
e & faga= 5T &1 § Wi Fawr
wg a3 Wnaa ddw fowry w1 ow
ot & 1 I At ag ar e g S5 -
=z & A gav & fFay o fafam
et 7 fF 7 fF 99 = #1 a2 ¥
& oy ag agt o€ g o v
faar

Mr., Deputy-Speaker:
taken more than 15
have taken 17 minutes.

st xf W 15 e WY
& war g a1 vy fors 7d g
t
There were so many interruptions.
Mr. Deputy-Speaker: Thore
other hon. Members to speak,
ot i f gt A 7 AT e
& @ ¥ 7g 91 IO srmwt gar
Y a1 ¥ arew F A ad gy o
There is an instltute recently opened
here.

Mr. Depuoiy-Speaker: Every Mem-
ber has got a r.ght to represent his
case in Parliament.

You have
minutes; you

are

Shri Bade: I am referring to the
Institute of Constitutional and Parlia-
mentary Siudies recently formed.

g A1 WA {FgE W -
ww T aiwwEed wd g
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[ =]
¥ g § & gew wndw @ |
g UF @AW A WA e g i
& 3% |t W g 1 oA wEw A
ot ¥8 ag ¥ edegu ey §

W § & wroet ardy @l |gy
¥ fire st wan § e ag Prearfai
w qEry & fag N 3o ¥ ¥ dar
RAT WTEY § A w2 Y A A A G
gat fae o 4R fager Y wm
w1t 39 w4 # g ag do Foegehw

st fram wm 1 Ay et g
vaufeag 4 f a9 fr g7 wy ¥
ot ag 9t frearfiat & qwen §
wH el ¥ awd g Wi

Bhrl T. N. Singh: Sir, may I inter-
wvene at this stage because I have to
go to the other House.

Mr. Depnty-Speaker: Yes.

Bhrl T. N. Singh: I would like to
answer some of the points raised in
regard to my Ministry. Certain
points were raised by my hon
friends, especially by Prof. Ranga, in
regard to some of the industries. I
may point out that the Zawar mines
which have been taken over are pro-
ducers of strategic material. There-
fore, it was the correct thing to do,
and 1 think we have almost rescued
that concern which may have gone
down otherwise but for government
intervention.

Dr. L. M. Singhvi (Jodhpur): If
that is so, the Minister should make
it clear why, it it was intended to
take over this mine, action was not
taken to take it over two years ago,
when an  application for loan was
made, and in March, 1864, when the
technical committee had submitted
thelr report, they had delayed taking
over the mine and that by delaying

NOVEMBER 18, 1965

1065-68

2698

this, they have lost about Rs. 9 crores
by way of foreign exchange. What is
more, the manner in which it has
been taken over appears to amack
of some fishiness somewhere.

Shri T. N. Singh: As a matter of
fact, there have been wvarious diffi-
culties from the other side also in
regard to the taking over, so that to-
day we have to pass a law to take
it over under Parliament's authority.
So, it became necessary

Shrl S. M. Banerjee: The only point
is this....

Bhri T. N. Singh: Please bear with
me. I have to go to the other House,
and 80 . . . . .

Bhri 5. M. Banerjee: That cannot
be an excuse. If he is in a hurry to
go there, let him go to the other
House and then come back. The
Minister in chage of Steel and Mines
is not here.

The Deputy Minister in the Mints-
try of Steel and Mines (Shri P. C.
Sethi): T am here, representing him.

8hri T. N. Singh: If there are any
points left unclear, my colleague is
there to clear them yp later on. In re-
gard to Jessops, Prof. Ranga had doubta
about its management and asked whe-
ther it was going to the dogs. The
record of the public sector manage-
ment in this regard is extremely good.
This concern was in the doldrums
when it was taken over in 1957. No
dividends had been distributed in that
year under Mundhra's regime. The
whole concern had gone down. Scon
after taking over, we were able to pay
a dividend of six per cent. The value
of production in 1957 was Rs. 6 crorea,
The reserves have gone up to Ra. 103
lakhs from Rs, 53 lakhs: double the
figure, The reserves went up still
further in 1964. The value of produc-
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ATo% foday was Rs. 16 crores as against " "y

Rs. 5 crores when we took it over, and
the profits were Rs. 76 lakhs as agaimt
Rs. 27 lakhs; the dividend declared
ig 12 per cent as against zero in 1957.
This is a good record of the public
sector management, and I think we
have taken the correct decision in
taking iy owver.

I have nothing more to say in re-
gard to any other point which con-
cerns my Ministry. I may, in pass-
ing, refer to the tax credit scheme in
regard to mica. From what I under-
stang about the whole pasition it is
on'y in selecteq industries in which
there is need for such incentives, It
has been considered carefully, and we
found after due examination of the
mica industry that such a tax credit
is not necessary.

st gwam (FhmEr) o gorerw
ey a7 A gerizd femtry o
wemgmm s amym A af § &
T gwda w3 & fad mwmgw g
% 7 wEeY 9x fewiw Aam@w 39 o
fentz amat 127 & www ¥ ¥
fors weomr | @7 ¥ 9g¥ oY gwT WY
Iy A 97 F www ¥ ¥
g wlt grE § wka 9 aIf-
a7 W) gwen fem oo I § ogt
T Sl & wrEe W grae
o T ag wgRd ¥ wE AfeT T
wgi % gwrE www o erad
ofry # qgmd w1 wate @ gmre
WrET yread ofT gE A 5 e
Lo ]

ag wrord \rew aw nd O o
Srexd wrgw 9T wmwt ag Afwi WY
wwm wfs sraves fF qpary o §
o\t tw w7 ¥ godonw ¥ ¥ T
oAt ArT aw A qrng At € )
T A gl & W v & fewnd
gk rrw ¥ Y gt S ¥ wRte
o i s § TR TR g
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S iﬁt‘m I farmmme o @
R F g gera fran § —

“Many of you braved shells
and bullets shoulder to shoulder
with the Army’'s administrative
services while some of you lost
your lives for the cause.”

A § A afew ot gy det
wiT & e afede aam g
Rt —

“Yet another example (of gal-
lantry and sclf-sacrifice) is to
be found among civilian dr.vers
of the local ‘thelas’ who in spite
of heavy shelling and  strafing
by enemy air continued to deliver
supplies to our troops right up to
the front line......".

@ alF & o pnd it Ty mn
wdr wgem § &= & A N O
e wivted w1 ag wfefode foar
“Their drivers and cleaners and,

in many cases, the owners them-

selves have shown a unique

sense of patriotism and driven

the vehicles in the forward areas

without caring for their personal

safety”.

FT ugt & ol E0ETT W owwET g
fis @Y A g Az o gw greed
o el a3 wgd B aovemy
2 & fawfady # ot gak m wrafaat
%Y A aferay gtz 6 § afey & sowen
g fr oo ow ot g 3y farme
Wt I Faret o o aEn
o f § 37 ¥ fay ge ot o fem
arar wnfgg

W gt ow ez Hag @ @
it wmy e ox ¥y ol @ darw
% gw g N o faoy ww w § wfs
I dww far ot Wik | gT oW IMY
o qx 7 Sty wmpx ey on T §
& ¢u fawfan & oo onehe  fafre
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st anfr sfaw o1 ana femmn
wrgan § i fomr e & coelt &ard o §
O\ frgi fi woet oAt a + o qafg
gt ¥ aoma owF fF mg g S
o o @y & ag wwA W AT
w3 § g arfum qfam oidi w 72y
®Y § agi ww ¥ ©n g A A2 dadmA
A G AP G IAAA
sl gt 37 & A W7 I EA
faeeft & wfgg | s @ AT ¥
FY faser g 1 cafad & =i
wfvm el ¥ o ¥ fag wgm
waif foeed? o fez m@idew § It
agr & ag fggrar & § fr ag aow og!
Hygvw ) wpd O I A 7
&8 AT 9T 4g F ztes feariie §
IEEY aTe FarET A f@o m g fE
T ug SAGWA SgTer fEar s

& om qafor og eT f ag
@ .1 8.7 mfewa Wi 3w grEd
& TAF #w ¥ W ww wgd faadAr
atfer 91w 3w o famma ww
€ ¢ st go 7 39 faw &1 gn e
¥ FART 27 =ifEw

fRfigrm & qrary ¥ ot werdic
@it & su e gei og a9 @ fv &Y
g FAT 2§, sEpanHe, 9u9
" wsig A, gAw fag wE A e
¥ sgrer gz AT 1 & 7 9w faa ot
wTIE W &7 91 ¥ qEr aw gs &
gy @ A1 AW oAt @ ST ok g ar
foras1 qa dfam & aog & [T
QgET § IAAT AT WTWT ¥ sarar
& 9T ag 91 §9 4% @7 6y AWEA
o wifseer &1 nET § T ¥ 9
®T yie &, agt § I9F wT I9F) 9T
oy § 96 fogio & A OF STAwT gE
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5T FOETT BT A7 & & 0F § ey
qat sea & v g7 9w aw |1 $Ey
goar & 99 ®  agr SFiT gRt Ay
aEl A gEe R, s
el £ grog r § qgt o A 9.9
#faw gt § cwar wgih sama @
f& 330y 62 W@ 7 FAT 24 T
] md 8w AT R W
Y §TY WeH FT AT 36 W qY
wT, ATEEE T AT 4w 48 W@ gy
ARz Wl FAw oET TG W
WiF 3,80 '@ o Wit fadfow *r
d% Wg w1 Uawa s2 @@ W@
g By AR E wH oy &
fe g= fams< qwdmT o X3
AT § | eEt @t oY ¥ wErAr qv
fr g% $@ &99T 95T FIFITHT T
¢ 1 77 fom qaE= agh 9T gar
g SEE! Q7 %29 ¥ Ay ag w@wW
wa draw § 1w fog & gw @@ 92
ST AT AT g & agr 9¢ qeafEw

i & fag 9% sqmr fam sad

w7 w9 gt & dadi & gied
®1 3@, A1 wiewt maw g i s
ar agr & afr, afew agr v @ Wy
aft swan @ 1 & fedew wwA =ear
g f& =7 #i9f 1 geg ®1 ogwAr
Tifer | & g7 =g avan § (& &
Fgwad fem g1 ag dw ¢ T agr
9T TETEAT WiT F3aW AN9E W 03 # 1
wfes va w1 w1 & QT Iw0 20
wifaT AT WaT B ag g wad §
g7 IR0 91 ¥ gawtR fam s
a.fge

i famdwe fafaeet ot fordw
fafiee witg gmit aei & fafmet
AT 7 ART T T 1 i@ g
agi ¥ g¥gt ol fasma aag g
i & 1 fow oyg o o iR R,
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A wER A Ixenw A-
frd geifagrm, GE@ 4T T
qAIfagaT 91X g HazT W TF
& 7z w1 a4 § 4r fw i gy
=T qarg ) qE ¥, x| fog gl
o fogar afgg | ¥ & ¥ oS
&t o1 grew daw g Wi & fag
o 7ff fiem s sfeg 1 gfe
IR FTET ® TR A T ASE
¥ AR gw e w5 gfar 73 &,
afoq  gaww e, geemE  xgd,
¥FT Eew AT 9T L4 AY anAT AY
3 u ¥ fag et w3 2T nfgg o

firer sty & FqwR (ot o
g, ): @g waEw &7 fom oman g
fe grnzy 10 & Rt fear man
g

ot grem ¢ sfe o qafees
aft foar war §, 99 w1 o famen
wifzy |

st vqre fay (aTooret) oAy
vt & frg g

ot gom : mT & oF 9T am
sz aem g, faw w1 wag v
SEZITHT § & | gEIr dw &
LeiuEc O prediac il (I
3 &1 ag ia {1 0% & fr qiwag 2r
oEIE Ay grAT &, Tefew amEm
fefezez & ot miq o £ A
¥ oo @i 9t wAqieATaHE GEA aet
g1 & g &1 a9 Fwa e gErd
gt aUTA ¥ wYT argT oA g & qny
¥ 2, 39 w1 R v & S A
s W alm g3ar wifgy,  @fe
T g facgw @ag A g1 Wy
LU G Al il il L A
U
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nt_i'fi'mtﬂ‘wfmm
w1 gda A g |

it el W g (wew)
gurens wERd, & fanie s 35 &
& 9gF B TE AdT RERT ¥ gy
femtat argat § 1wt wada Ty,
s W U, At g gA ¥
ot ¥ wgr & & qg framw wRAm
wigat § & @ & decdiy e
wuE it Iy fsw vwiw §
Ty tW wIew ¥ duT 7 € OF f,
#lwe v q age dar 2 g §, av
TE ¥ WIEI 9 T B QT qWIE
frwr =ifgg | afz T Wit oy w=n
FEAM, @t 5w % f+d § {Rfaleenq
®T Q% W Q0 §Y SaA |

W 47 & T @ @@
T gt & fw wireg & (/U ow gt
T wT g Fw g, g g enen §
e w7 == o7 T qEE B owa o
FaIEl Fandl @ | wEf & WmmT 9T
g A gAFi gWT §, °W %1 i@H §¢
fa= f7m @A &, wiali e i wifeo,
g Al Ra.Ag 1 €15 g 1 vy
at ¥=w arenfew T g, sw & fag
ox wity sqgr fegr o @ o afew
W quEn{ew T & q17 7T 957 6
g ¥7a & o ag Fmat 3w, o (e
gW 37 0 1 (ow weT i mgfsgmd
¥, wd.f¥ aga & a1 08 ¢, o & fog
¥Q o @14 €7 9 {1 Af 91 ;A
/i & wariy avas @ ouf § W1
Tg &A1 grm e wd & §a W
Fat-mm a3 | g ofwrata ¥
wry g wroonfaut & fag &t wzw sa¥
ot §, 7 et 39 A faega fas B
Tg UF 33 ¥ gEedT § Wi g9 61 I
gfez ¥ 2w g ot T (i @
ww Ak ¥ qaw T g o
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wigt o fexiz 7ra< 83 &1 graey
g 0 fF e o Rfer w At H E,
wia g feafaag d e gaiy =i
gt & fr o' Eragwr wrgw &1 o §
e e gmnd wravawaT & sumr
&z gy w1 w3y i e
1, oY ag faa g7 7df fir o7 ag wwear
gL " s fe ogw o 49w
W FT R | WTH 9T &gE T4
@ 1 wwA A o oo
&1 & oy daar o fs W g A
Tt o Afr ¥ qar afmgqy ad
FoEr iy ¥ Y %€ e s @,
qg a1 ¥ AT g qgi W, v H
#®, Tod @ BAET @I # gm0
wE oI Ay T A |9 @ g, A
W 9 FX Agl 0F % §Iq wg
o fagt & & &0 Wi a§d, agt
gl aon 19 wiuw 21 g9 ¥ 0w
WIFT AREAT ZATL ATAA | 07T |

xafaq ga a1 ¥ Faw 0% waEq
®T TR A §, WAF qASAT ¥ AGA
Hifer ®t awed & a1t F araeT e
gt g% faa darerg 1 ga1w &, 99 F
gma g fF 9w ¥ qaigd wEr
qmA F geaew ¥ A Aifer vt @i g,
TH F T T-HT FF A1 qIa6597a71 § |
ag wwgl 41 dav gf ? gwfee fe
g 9 g9 T WHE w1 T 9,
FH gHG AW ¥ € 7T WA & Avfear
w1 & fivat 2 e #r mfgat
o § wf, grifE g &0 wifey
& Fw 737 FA 41 | WIS I¥ ¥ IeA
W F IS G | GTT Fio{gd
W ARt VAT § #iT A3 0 mifgat
* g W DA Y 1 W & o
wgn % fag @ dfa i dfamdy @
¥ wiavawan §, faw ¥ 9w ¥ mfwat
wTEr 47 g% | yafay dww wmw

aros
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Wt & gre wgdr B o o
&, vu ¥ wiaw-ge ofiada e g,
wUgT gHEqT @€7 waw< gy wiadr o
agi @ wqaE fear wma g F oY
ga-adi groT & s § gmt qw ¥
ox fafems 27 9w wg @Y i
tafoy & sz wtem g fF =
s o foemgadiw & mag F
R aqwr Aifq ¢, 97 & Wil of@dw
& 1 wravEwdr oxdi 6.0 §=w
T AET A KT A FeAqAT

qi AEwT 110 F M F wAw
TET A 9% § 1 IW F wAw g
W & OF FgT A€ wraseE Gl A0
ot @ & o f 39 S e aw g A
gt g, faegi T® and AT sfamie
foeat & 1w wwn g 2RI anit
97 & fou w33 Fr o At @ &y
1T T 4T &7 FAAT €Y F FRIC /WA
WA |

s AT F JI¢H A A7 ==
@ ¢, 38 71 740 ¥aw wg ¢ T aw
guHa & weadd 11, 11,50 aE
waa &1 faqwir g0 79 & fog 17. 50
T 798 &1 921 I&H § | W Tdr
& 30, T gW A a¥ awrE § EAT
T W wET | AT QAW gw T
t = B @ gfw & twa @ fe
w1 gw A Fof §1 wfow amar &
U g § o mT wdw oa #
FEHT AWAT HIT §F AT qgT T
At ¥ qweE smAT wn ¥ fag
T § | WX T @EWT AgY g, o
g fafram a1 § fe g Aifw & wrge-
wa ofcadd o g 1 @ wi
FOETT ¥ g @A W § I W
g ¥ ZamT ofgd fe o7 Aftrdi o
ST g W wret it § w7 oF
B9 W §gT W@ o1 @ § ) Wi
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99 W 9.2 #1 qf7 1 F§ TR gk
qia g g s 1 gafag & fEe
FEAT fiF AT |1 WO TG TG o Wil
& art ¥ whre ¥ fag w7 gweqrai
® 31 wia AT AT fv
frar &1 ¥ sTagifew @1 aadt A
fead =g & af g @FT

AZT T FI FTONLAT HT TATH §
& gaT £ wgm g § f+ ag s ar
W WA AT 1% F FA i afww
ag fafemm § 7w wowe godt
T 7T § AR FEET AdST @R
frrerem § @t 98w 17 WX fRdr o<
8, WETC 9T & AT AT W@FAT
it 2o Fayft arga A w7t 97 fie
At w0 97 & wl{w & TEIT A
FQTT 958 &7 q ¢ | g @
SFTT F1 AT A FT AT q@wig aET
w1 9 W T TER A A @
2w AT AT &, I 9 ARCET & FraT
sTaT wTfegd | 9uEF @t ¥ ag F@T
WA gafeed ¥ % w1 T TE
gt g, 31 AT FF T oF 0
&7 Y g § 1 ag wTW SA aw
wT qq oF T AT A qwA g
andt ot agr 45 gg & 1 7 ¥4 qmay A
aET eEl avg § quwy ) ag e §
fiF T WX wwE 9T T A Ak @
T fadd wiwT T @ o g
ag X7 a3g ¥ awi § Ew ol g g
qaged o7 @ § 1 3 T & fawe
| &1 & o w5 g e v safie
TG ORI | §, ag TOHTL FT A9 T
fr w7 & w5 wrdar & forq ow ag
YT W) A aweT T Wt fumy
KTAT TFET W FT FAv g

Bhri P, Venkatasubbalish: Sir, 1
whole-heartedly support Demand
No. 18 regarding the Institute of

Russian Studies. I suggest that
special emphasis has to be given to

1965-86 708
summ ﬁ res and seminars in this
institul That will facilitate a larger
number of people to learn the langu-
age in a short time. 1 had oc_asion to
visit Russia recently and i saw how
Hindi and other Indian languages are
being  taughy there. Outstanding
books in Indian languages are being
translated into Russian. I came ac-
ross many Russians speaking profi-
ciently in Hindi and other Indian
languages. So, we should also learn
Russian not because it is a cich f-reign
language, but because much progress
in science and technology has been
made in that country and aur students
will be benefited by learning Russiun,
I hope this institute will play a great
role in fulfilling this object.

Coming to Demand No. 37 regarding
the Agriculture Reflnance Corporatiun,
this has been set up with a subs ribed
capital of Rs. 5 crores and an autho-
rised capital of Rs. 25 crores. Dut I
am not happy about its performance,
Many cooperative institutions and land
mortgage banks in many States have
not taken advantage of this credit fa:i-
lity provided by this corporation. So
far as my knowledge goes, very few
States have utilised this. I cannot say
whether there is someth'ng wrong with
this corporation or with the State
Institutions. I would suggest that the
rules and re¢ulations of this corpora-
tion must be liberalised and made in
tune with the asnirations and needs of
the farmers of this country.

People have taken to varlous kinds
of cultivation. For Instance, in
Andhra, many people have taken to
g-ape cult'vation. By growing grapes
in one acre of land, the farmer can
get about Rs. 15,000. So, many people
are taking to this. This corporation
should bestow attention on such
schemes and encourage the people to
take up such sort of cultivation and
not follow the routine method of land
reclamation, etc. Apart from such
routine things, the corporstion must
explore other avenues
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I find there are many institutions
coming up for giving credit to agri-
culturists. Thig morning it was said
that an agricu tural credit bank or
some such thing is being set up to
give short-turn loans to the farmers.
There are many credit instiwutions,
but the credit does not reach the far-
mer, Some co-ordination has to be
there. We shoulg not diversity the
credit facilities given by government.
Otherwise, what happens is only &
person who has got some pressure
or pull is the beneficiary of all forms
of credit made available from time to
time either by government or other
cooperative institu‘ions. This ano-
maly should be removed and a'l the
credit available should be channelled
through one effective source, so that
it may reach the farmer in time to
boost up agricultural production.

Regarding the sugar industry, I
warn the government that the coming
year will not be good for sugar pro-
duction because of adverse seasonal
conditions. Not on’y production is
going to fall, but recovery of sugar
will be adverse!y affected, Govern-
ment must assess the overall produe-
tion and the demand of our people,
before we think of exporting sugar
abroad. I am sorry to say that in
sompe respecis government seem  to
follow a  penny-wise-pound foolish
pol cy. When we are getting much
forvign exchange by exporting agri-
cu tural commodities, government do
not feel the urgenev of it and do not
provide sufficient funds for boosting
apricu'tural production.  The Prime
Minister has given a clarion call to
the naiion “Jai Jawan, Jai Kisan", but
there is no follow-up action. Agricul-
tural activities are suffering for want
of inputs—chemical fertilisers, agri-
cu’'tural machinery, etc. But govern-
men are making no attempt in that
direction to see that the inputs are
provided, 8o that agricultural pro-
duction may be boosted and more
foreign exchange ea-ned. This should
receive the immediats attention of
the government.
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In licensing of sugar factorles, a
sort of censervative policy is being
adopted. It is a dog in the manger
policy. They do not allow private
enterprises or cooperative enterprises
to start more factories. They are
afraid of some vested Interests per-
haps or, I do not know what is
troubling the government. Where-
ever there is a possibility, they must
encourage cooperative Institutions to
put up more sugar factories, because
the machinery for it is indigenously
manufactured and no foreign exchage
is involved. Government shou'd take
up a realistic attitude in this regard

I am glad Government is setting up
the Fisheries Corporation with foreign
collaboration. There is shortage of
cereals and fish can be a good substi-
tute. But much care has to be takem
so that there is no duplication of
work with the State Government
plants. The cooperation of the State
Governments should be obtained and
an all-India policy shou'd be adopted
for developing the fishing industry.

st sfem (wediw) @ gaTener
wEIEy, GTETT A A1 4§ 7 gHTC §THA
W ET e FTT TR A E | wEA A
T §1 OF dar o g T afry
TwFT F A1 7T G A §, ag ey
wgIEaT WIT ATATE! F q4d & |

e & fad o wiv e 47
ot g & ifwry 1 3w Ay i A @
& s g4 S ) 3w ¥ e &
wmar g0 ¥ T g 1 fEmai & adt
RN & gAN @ TA Y, OF 19 T G
T A @ e WIE AW A oA
sy e § 0 A F A 1947,

Mo Hlo st ¥ (AT) :
s s gr s s far sy w &

e uraeflg wwer : ST %Y
GEQITH ¥ W@ A 1 6T W1 O
[
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ot vt () ww A A AR
o1 w9 @ wifEgy )

shafear: v @ wrd for
W AT T § TG B F G £ vy
& v wrw, S, v, T nfy w0 fraia
femmrwd o fow S ? gofi-
aferdt ¥ iy ot fadwi & qar dar ey
§ fadwi & aw g § Wi gaw
Wit e F a9 6T dar ey §

guTeas wEiEw, & oF G wqrA ¥
o[ ¥ W4T § w51 9% 6.0 Sfer Wiy
wnfenfagi 1 §, forg ot offaer i qaw
wrga &4, feamdl WX a1 ¥ A
¢, S are g e F far )y ww
genza v & for dmT gy &0 (@
g° ¢ 1% mwmdr i g oo odY 39
gwa T et ST Fo aggar @ o
wl & | wafa aga ® disard darae
A & far amk f § feeq o5 wid-
w7 ¥ ofima #73 & falr o7 o va
&A1 g @&t ¢, 99 o¢ fagmAw @y
wY aga weeT § 1 gF fob # e &
w00 w7 g v @t & fodr frandi
&1 gius & wfus maas awgei
wEITAT & & "5 FAT gy 0 WA
B g § I =it qewr<r rde| § gad
& 1g war § 7. fwarar @y fadt ot
wwdr g w T A g g
fagrg wiT gfg fagart § o &% e
fa wfum€ s oo O @g emA
% fag gae goeAwi. @ @d § 9T A
w1 (et wHTT B wgrmar A I
¥ S E Fewe o § @ aoan
s gawa & i feafa ¥ & g
g e et g e aai woad R ¥
g1q fa=ry w Wi g1 agEar &
& forly g wifor w30

Bhrl P.C. Borooah (Sibsagar): Mr,
Deputy-Speaker, Sir, I will confine
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my o&emticm to only one Demand—
I?emand No. 37. Under this a provi-
sion of Rs, 525,000 has been asked for
to meet the expenditure on setling up
t.‘!le Tax Credit (Exports) Organisa=-
tion under the Tax Credit (Exports)
Scheme, 1985. In this organisition,
there will be four Deputy Directors
in the grade Rs. 1100—1600, four Assis-
tant Dirsctorsin the grade Rs. 400—
1250, three Deputy Superintendents in
the grade Rs. 335—425, three Chief
Acvounts  Officers in the grade  Rs.
580—900, four Assistant Chief Accounts
Officers in the grade Rs. 350—800 and
other staff. Our Finance Minister,
last year, gave an assurance that he
will bring down the expenditure on
establishment by Rs. 70 crores. This
demand that has been made here goes
ultra vires of his assurance. Can you
not reduce these officers? I think,
from these four Assistant Directors
and three Deputy Superintendents,
one of the items can wvery well be
taken out. Again, there are Chief Ac-
counts Officers and Assistant Chief
A counts Officers. When there are four
Assistant Chief Accounts Officers. I
think the item of thee Chief Ac-
counts Officers can very well be taken
out. In this way, Sir, some reduction
in expenditure is passible, We have
got our example of the Trombay Fer-
tiliser. They have reduced their staff
from 3200 to 1800, roughly 50 per
cent. It is a very commendable job.
They have saved about Rs 44 lakhs
in establishment ecost. In the same
way, if we can reduce the siaff here
also T think we can very well carry
on this organisation and sive our ex-
penditure on establishment.

Then I will say something about
the tax credit given to the industries.
‘There are some 31 commeodities which
have been placed under this tax cre-
dit system which will get tax credit.
They have been divided into four cate-
gories. There iz the two-per cent
category, filve-per cent category, ten-
per cent category and fifteen-per cent
category. [ find that jute and tea
have been placed under the two-per
cent category. That is to say, they
have been placed in the lowest cate-
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gory. You know, Sir, that tea and
Jjute play a great part in the economy
of the country, They are earning
about 45 per cent of our foreign ex-
change. Hecauge they are the high-
est foreign exchange earners they
have been penalised and kept in the
lowest category, the two-per cent cate-
gory? All the recommendations of the
Chari Committee have not been ac-
cepted by the Government, in toto.
There is a very important recommen-
dation of 17 paisa draw-back in excise
duty on tea exports. That has not
been accepted. The industry has been
asked to produce in the next Fourth
Plan period 1000 million pounds and
835 million pounds for export. If we
are to achieve this, the industry must
be given its due share. Whatever is
due should be given to these industries
that are serving the cause of the coun-
try so unflinchingly. Instead of that
Government are penalising them by
placing them in the two-per cent
category. 1 hope the Finance Minis-
ter will surely give thought to this
and see that these foreign exchange
earners are not being injusticed in
any way,

Shri Harl Vishnu Kamath: Mr.
Deputy-Speaker, Sir, I shall confine
my observations only to two Demands
on account of two institutes, both new-
born, nascent institutes—one is the
Institute of Russian Studies and the
other is the Institute of Constitutional
and Parliamentary Studies.

Taking the Institute of Russian
Studies, it is a matter for gratification
that Soviet Russia has travelled a long
'way from the days of Stalin when he
and his government had a passionate
talth in the export of revolutions, the
C ist revoluti We have
heard it from the horse's mouth, so to
say, that when Shrimati Vijay
Lakshmi Pandit was India's Ambas-
sador at Moscow, Stalin in August
1948, sent her a message asking her
in all earnestness, and the person who
conveyved that message approached her
and asked her: “Madam Ambassador,
do you really believe that Indla has
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become free?” We also know that im
1848 or 1947, Stalin sent a pe.sonal
to Mr. Ranadive, ] believe,
asking him or suggesting to him that
the Communist Party of India should
lake early measures to free India, to
liberate India from nnpermhsrn.-ln
1949. But today, in the days of Kosy-
gin, and earlier i.n the days of Khuru-
shchev, a new era has dawned in
Moscow, in the Soviet Union, and
there have been repercussions of that
on India too.

15 hrs.

The export of revolutions is no
longer an article of faith with the
Soviet rulers and in pursuance of, or
as a follow-up action of that change
or re-orientation of attitude, we have
had in this year 1965 the establish-
ment of the first Institute of Russien
Studies. But I would ask for some
more details about the activities of
this Institute because in answer to a
question by me and several other hon.
Members last week—the answer was
given by the Education Minister—he
had referred to various other matters
which do not find a place in the foot-
note to this Demand. [ would ask
particularly whal kind of exchange
activities- ge of schol ex-
change of students, exchange of cul-
tural activities and other kinds of
ambassadorial goodwill—are contem-
plated in the near future.

T hope, we will be on guard; even
thouch we welcome this new era in
the Soviet Union which has led to &
fruitful co-operation between India
and Russia, T hope, we would still be
on guard against any kind of indoc-
trination in the coming years. 1 am
sure. the Government {s sirong
enough, the people are strong enough
and this Parllament i{s strong enough
to keep a watchful eye on that aspect
of the matter.

The Demand is only for Rs. 1,000;
it i3 & very small demand. It is not
very much to spesk of and even that
amount, it is said here in the footnote,
may be recouped to the Fund after
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the Supplementary Grant has been
sanctioned. [ welcome, ag I said, this
Institute of Russian Studies and I look
forward to that day when, in the
words of the Peking regime itself
that are heard very often on the Pek-
ing Radio nowadays, the “Indian reac-
tionaries”, the “Soviet revisionists" and
the “United States imperialists” will
Join together in a grand alliance—
political alliance to start with and,
maybe, another kind of alliance later
on, if necessary—to, if not, defeat
Communist China, but at least, con-
tain Communist China and put her in
ber proper place. I do hope that the
Institute that is contemplated and
established recently—it was inaugu-
rated on Jawahar Jayanti two days
ago—would serve In sOme measure
towards the consummation of this end.

Having said that, I would turmn to
the other Demand, the Demand on
account of the Constitutional and Par-
liamentary Studies Institute, which is
also a forward step in free India, in
our parliamentary democratic set-up.
1 rather find myself in an awkward
position because this amount is sought
to be advanced or granted from Ap-
propriations to be made on account
of the Lok Sabha—more than Rs. 1
lakh; Rs. 2 lakhs per year, but this
year a little less because it is less
than twelve months—but I do not
know whether there will be any point
in referring to this matter, whether
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Shri Hari Vishou Kamath: That
may te a precedent for the Lok
Sabha Demands and the Minister will
have to reply; so, we have to consi-
der the matter carefully because it
will set a precedent for the Lok Sabha
Demands. So, it is left to you. I will
raise the points and leave them to be
dealt with as you please.

This Institule of Constitutional and
Parliamentary Studies, I suppose, was
registered only recently ; the manng-
ing body has also been constituted; life
membership and other kinds of mem-
berships have been invited by the
Executive Director. I would like,
whoever is competent to speak on the
subject, 1 would like him when reply-
ing to enlighten us on the following
points,

Mr. Deputy-Speaker: It will be ac-
counted for on behalf of Lok Sebha.
It is given to the Lok Sabha and the
Lok Sabha will account for it

Shri Harl Vishnu Kamath: Account-
ing is all right; I am not bothered

about ing—you can t as
you like.
Mr, Deputy-Speak Ths Speak

has already evolved n certain proce-
dure to go into the accounts of Lok
Sabha.

Shri Harl Vishna Kamath: So, these
points will go on record and the

the Minister will be in a position to
reply to points that we raise. Can
you, Sir, throw some light on the mat-
ter and enlighten us on that point;
otherwise, it Is just beating about the
bush, a cry in the wilderness if nobody
answers the points. What is your
ruling? Mav I pause for a while for
your ruling?

Mr. Deputy-Speaker:. The Minister
will naturally take note of them.

Shri Hari Vishng Kamath: But
somebody will have to reply.

Mr, Deputy-Speaker: I do expect
that he will reply.

ittee will ¢ ider these points?
Mr. Deputy-Speaker: Yes,

8hri Harl Vishno Kamath: So, the
Minister would not be burd:ned with
this. He feels glightly relieved already.
From his face I can see that,

The Committee will have to exa-
mine closely as to how this Grant will
be utilised, in what specific directions.
I know the report will not come before
the House, as far as I am aware of
the precedent that was set last year,
but whoever is desirous of lo~king at
the report or studving the report cun
study the report in private. That Is
what, T remember, the Speaker told
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us; therefore, it will not come before
the House and will not come up for
discussion alss. Only, we can look
into it in private in your Chamber or
the Speaker's Chamber, or wherever
else it can be had,

An hon. Member:

. Can it not be
circulated?

tlShrl Harl Vishnu Kamath: This
me T have raised it; now you sup-
port it

Bhri Raghunath Singh: We will not
support it,

spri Harl Vishnu Kamath: You are
#gainst good parliamentary traditions,

Shri Raghunath = Singh:

itis a
sovereign body,

Shrl Hari Vishnu Kamath: Parlia-
ment is s>vereign, not the ~ommittee,
The committee is not soversizn: Par-
liament is sovereign. You are stulti-
lying yourself

Mr. Deputy-Speaker:
at me.

Please look

Shrl Hari Vishnu Kamath: Now
looking at you, may I say that he is
stultifying himself? I would only
suggest that the former Secretary of
the Congress Patty, by the remarks
that escaped his lips, has stultifled
himse!f and Parliament. I do not
know how he can hold that view that

the committee is  sovereign, The
Parliament is sovereign,
Shri Raghunath Singh: The com-

mittee is frepresenting Parliament,
and Parliament is sovereign.

st Wy fma (g77) @ FOToE
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Shrl Harl Vishou Eamath: The
Constitutior, is sovereign. I accept the
amendment. This committee has not
been constituted by Parliament; it has
only been nominated by the Speaker,
It has got its own status, but it is not
elected by Parlj , not clected by
the Houes, not constituted by Parlia-
ment. The Speaker nominates it; 1
have no objection. i will ask the
committee to consider the points that
I am raising when they examine the
Institute's Demand, the programme
of the Institute for the coming year,
specifically as to what particular acti-
vities they are going to undertaka in
the coming year.

I would not like to say anything
about the office-bearers of the Insti-
tute because I have got the list be-
fore me and 1 would not like to read
out the names—no names ho:re—but
I would like to suggest that among
the offi-e-bearers there shnuld have
been at least one or two members
who had been Members, who had
participated in the proceedings, of the
Constituent Assembly. I find there is
nobody at present who represents
those Members who were in the Con-
stituent Assembly, I think that lacuna
should be looked into and mended.

Let me make one last point about
this Institute of Parliamentary Stu-
dies. I understand that some accom-
modation has been provided for this
Institute in Vithalbhal Patel House
and I undersiand that an exorbitant
rent iz being charged, that is, Rs. 3000
or more s month, Considering that
it is a national body, a body of na-
tional importance, and it is going to
undertake very wvaluable work from
the point of view of one country's
advance and progress towards Consti-
tutional democracy, considering that
aspect of the matter, I believe the rent
iz exorbitant. May I say that it al-
most amounts to profiteering—I may
not use the word ‘rackrenting'—cer-
tainly profiteering if not rackrenting?
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1 would, therefore, suggest that this
matter be closely looked into by the
Speaker himself, and also by you—
Deputy-Speaker is also included in
that—so as to see that the Inslitute
is not charged exorbitant rent. This
Institute is in the public interest, in
the nationa] interest, and thig matter
ghould be considered from that point
of view and the rent should be reduc-
ed drastically.

Mr. Deputy-Speaker: How much
time does the Minister want for reply?

Ehri B, E. Bhagat:. About 15
minutes,

Shri P, C. Bethi: I want to clear up

a point, I will require about §
minutes,

Bhrl Tyagi: 1 will also require 5§
minutes.

Mr. Deputy-Speaker: I will call
them at about 4 O' Clock. Shri V. B
Gandhi.

Shri V. B. Gandhi (Bombay Central
South): Mr, Deputy-Speaker, Sir, 1
shall first take up the Demand No. 47.
It calls for a grant of Rs, 7.5 crores
for the payment of subsidy to the
Indian sugar industry for meeting the
lisses incurred by it on the export of
sugar. This demand is a supplemen-
tary demand. There has originally
been a grant of Rs 10 crores for the
same purpose, that is, for subsidising
the export of sugar. In other words,
a total of Rs. 175 crores is required
to meet the losses incurred on the
expart of sugar. Now this figure of
Rs. 174 crores looks like an alarming
figure of losses. But considering the
stakes involved, T would say that we
ought not to by alarmed and certainly
ought not to be alarmed to the extent
of wanting to do something else than
export sugar. We should continue to
export sugar. That is a must for us
in our present circumstances.

As we know, sugar is a good foreign
exchange earner. We ecarned some-
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thing i&.‘lu. 14.8 crores in 1962; we
earned Rs. 18 crores in 1964 and thig
Year we expect to earn Rs. 11.5 crorea
As I said in the beginning, we are
E0Ing to incur a loss of Rs. 17.5 crores
and earn foreign exchange of Rs. 11.5
crores in this particular year. But all
the years have not been ay bad as
that. For instance, last year, when
the international price of sugar was
much higher, we exporied a smaller
quantity of just about 2.34 lakh ton-
nes and earned Rs. 19 crores. The
international market is subject to such
unp-edictable fluctuations of price
that we have to take our chances
with the rest of the countries of the
world. But on no account must we
entertain any idea of going out of
the international sugar market. We
are an exporter member of the Inter-
national Sugar Agreement and we ore
also, T believe, a member of the Com-
monwealth Sugar Agreement. We
ought to preserve this position of ours
as of great value.

As 1 said—I repeat once again—
sugar for us is a good form of foreign
exchange earner with a very big
potential. I am a little pained or sur-
prised to read this statement in the
volume of Suppl itary Di ds:

“In view of the increase in
sugar production during the 1964-
85 season and the need to increase
foreign exchange earnings, the
exports have been stepped up and
are now expected to be about 3
lakh tonnes during the year."

Now, this obviously implies a process
of thinking, a frame of mind, that we
only want to export if we can and eat
all we want. 1 think in the situation
in which our country today finds It-
self in respect of the dearth or the
difficulty of earning foreign exchange,
a frame of mind and an attitude to-
wards the export of thig kind, that is
to sav, you export if you can and vou
est all you want, is wrong. We
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shou'd have some kind of self-denying
attitude in this matter.

Some Members rteferred to the
Prime Minister's appeal of wanting us
to skip a mea! once a week. I re-
member, in 1820 when I happ d to

NOVEMBER 18, 1965

1965-66 2722
Shri V. B. Gandhi: I shall finish in
two minutes.

I shall, therefore, say that it is &
proposition which this Demand repre-
sents and that must be immediately
accepted and we should not give any

d thought to it.

be in Paris—it wag just after the First
World War—they had & self-denying
ordinance to the effect that no restau-
rant would serve sugar on a particular
day every week so that Paris could
save 1|7th of sugar consumption for
the sake of the nation. Because
Franve could not produce sufficient
sugar in those days. 1 was only giv-
ing an instance,

Now, I would like to say a few
words on Demand No. 121. This De-
mand calls for an additional provi-
sion of Rs. 71.43 crores for the pay-
ment of increased subscription to the
International Monetary Fund.

This again is a question which we
must wholeheartedly support. The
Governors of the International Mone-
tary Fund have taken a decision and
have called for a general increase of
25 per cent in the quotag of all Fund
members. We must promptly agree
to subscribe to this increased quota of
the International Monetary Fund. Of
course, Lhere are obvious advantages
in the shape that we have higher draw-
ing rights proportionate to our quota.
There is also a larger problem in
which we and all the countries of the
world are interested and that is, as
we all know, there is a very serious
crisis approaching in the sphere of
international liquidity, i.e., shortage
of international liquidity. The trade
and income levels of the wnrld are
rising but international liquidity is
not rising proportionately to that.

Mr. Deputy-Speaker: The hon.
Member may try to conclude.

The question of increasing interna-
tional liquidity is being considered by
the leading countries of the worid for
the last several years and some kind
of a solution has now come in the
shape of this request for additional
subscription of 25 per cent by the In- -
ternational Monetary Fund. This is,
of course, not a very satisfactory or
a lasting solution, but we all know
that a quest for a more satisfactory
solution of the prob'em of jnterna-
tional liquidity is being pursued by &
number of responsible institutions and
organisations in the world.

Dr. L. M. Singhvi: Since I am un-
able to speak at any length, I shall
confine my remarks to two or three
items which find place in the Suppl_c,-
mentary Demands for Grants, Wiile
I would like to support wholehearted-
ly the Demand made for the Institute
of Russian Studies which ig proposed
to be established, I would like to
say that the Government appears to
view this question of Russian studies
in a truncated and patchwork man-
ner. We are seeking to establishr now
an Institute of Russian Studies while
we have no other area studies which
we can getively pursue in our coun-
try.

The establishment of an Institute of
Russlan Studies is a welcome measure,
but I would equally welcome if the
Government will turn jts attention to
a comprehensive gng integrated pru-
gramme of area studies through in
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atitutes such as this or through other
modalities as the study of Laun
America, the study of Scandinavia,
the study of West Europe and the
study of Africa. These are arcas
which command great attention today
in the world ang it is of the greatest
importance that, in our country, there
srould be an upsurge of interest in
these various areas. I am surprised
that the Government has taken this
move ai belatedly as it has and then
again it hag taken it in a very piece-
meal manner. It would have been
tar more welcome if an Institute of
Arep Studles had been established in
which Russian studies could also have
found a place. I hope the Govern-
ment would be able to tell us whe-
ther it intends to do anything in res-
pect of arca studies of Latin America,
Beandinavia, Germany, France, Italy
and Africa. I would also like to em-
phasize the need for an institution
for the study enq development of
Indlan languages. There is an in-
stitution that is in a nucleus stage,
but it has not received as much sup-
port and encouragement of the Gov-
ernment as |t should have. You
would recall that tire late Prime Min-
ister hag himself laid the foundation
of an institution calleq Bharatiya
Sangham, which was supposed to be
an Institute of all the languages of
India and which was rupposed to be
dedicated to the purpose of develop-
ing the languages angd literatures of
India. In this direction the Govern-
ment has done preciouy little. 1 hope
that the Government would do some-
thing to support either the existing in-
stitution, Bharatiya Sangham, or
evolve an institution of its own to
do something actively and construe-
tively in the matter.

1525 hra

(Dw. Sarosint Mamismr in the Chair]

I bad oot intended to say anything
i respect of the Institute of Consti-
tutional and Parliamentary  Studies
1803(Al) LS-—7.
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because the Grant is under the Lok
Sabha. Tce some of my hon. col-
league# hive said many appreciative
things about the objects of the lnati-
tute, I should like to say, as one
actively associated with that institu-
tion, that guch an institution is great-
ly needed in our country and we feel
that this institution would be abie to
{fulfil thal neeqd in an outstanding way.
Much would, of course, depend on
the support that it will receive from
various quarters, particularly from
the Members of Parliament, because
it is basically an Institute of Consti-
tutional and Parliamentary Studies,

I would now like to invite the atten-
tion of this august House to & De-
mand, on which some objection has
been raised earlier, namely, Demand
No. 140, ie, in respect of the Metal
Corporation of India. We are told
that it was most necessary to bring
forward a measure for the acquisition
of the Metal Corporation. We are
told that it was mecessary to rescue
thig organisation in the national in-
terest. I would not like to impute
any motives but it i3 obvious that the
manner in which this has been done
appears to have given an impression
of a minor or even s major scandal

I learn from this Memorandum, the
explanatory nole appended to  this
Demand, that, in August, 1083, the
Government of Rajasthan, who owned
some shares in this Corporation, re-
commended that a loan of Rs 300
lakhs may be advanced to the Cor-
poration by the Government of India.
The Government of India then asses-
sed the feasibility of the project and
came to the conclusion in March,
1964, that Rs. 300 lakhs would not be
adequate to cover the project and that
a sum of the order of Rs. 600 lakhs
would be necessary to complete the
project in hand. We are to'd in this
explanatory note that the Corporation
had earlier taken loans and failed jn
the repayments due to the Industrial
Finsnce Corporation. We are  also
told that the grant of a further loan
of this magnitude was, therefore, rul-
ed out, particularly becausg the Cor-
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poration was unable to raise any
matching equity. This js the siory as
in March, 18964, The Technical Com-
mittee appointed under the Chair-
manship of the Director-General,
Technical Development, had alreaay
submited its repory and it is a
thousand pities that nothing was done
a8 late as March, 1964, when jt had
become apparent, on account of this
Committre's veport, to the Goveru-
ment that it must do something in the
matler, Naturally, a great deal ot
hardship and embarrassment has to
be faced by those who floated this
corporation 4nd those who did every-
thing possible to bring this corpora-
ticn into existence; now they find sud-
denly ihat because it suits Govern-
ment, Government propose to gequire
this undertaking. It appears, I am
to.d on good authority, that if this
acquisi‘ion had not been delayed,
Government would have spared to this
corpuration a great deal of hardship
which iy faves today, a great deal of
heart-burning which i experiences
toeday, ang if it had nol been delay-
ed, T am told that the country would
not have lost a sum of Rs. 9 crores in
foreign exchange, and if the zine
smelier had been stated earlier {he
country would have gained very much
by that.

1 understand that proceedings are
pending in connection both with the
notification that had been issued earlier
ang later on in respect of the acqui-
sition ordinance in the courts of law.
1 am told that certain undertakings
have been given by Government and
that those undertakings have not been
honoured by Government. It geems
that Government have proceeded in
a very high and rough manner with
this corporation unlike in the usual
.patiern of behaviour which they adopt
in respect of some others. I* iz quite
clear that the corporation is sought to
be arquired now for reasons extra-
neous to what are being mentioned,
becausg if these reasong did exist in
1964 or 1963 when the Government of
Rajasthan had recommended a loan of
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Rs. 300 lakhs, or in 1964 when ik«
Government of TIndia themselves
came to the conclusion that g loan of
Rs, 600 lakhs ought to be advanced
to this corporation, I would like 4o
know why no action was taken gnd
no sleps were taken at that time gnd
why precious foreign exchange was
allowed to go down the drain.

T would also like to know whether
in the report of the commitiee head-
ed by the Director-General of Tech-
nical Development there was any note
of dissent. The House would at least
like to have this report of that com-
mittee along with the note of dissent
which was appendeq to 1t, in order to
know the real situation, and in order
to inform itsclf about the propriety
of thz demand now sought to be
made and the propriety and the ap-
propriateness of the Bill which s
before us in respect of the acquisi-
tion of this undertaking.

It scems to0  me thai this under-
taking is sought to be acquired in =
very wrongful manner, agnd even
though the object migh; have gome
justification in terms of national in-
terest, it seems that the manner in
which Government have gone about
it is highly objectionable.

I would like also to say a word in
respect of the sugar exports that we
have to finance in a very big way. It
is evident that in this country whert
there is acute sugar gearcity the need
of the hour is not really to export
sugar in spite of the heavy losses
that we have to sustain. I am not at
all sure that we arc building an in-
ternational market for ourselves or
that we are building even the possi-
bility of an access to the internation-
al market for sugar in amy sizable
way. Without being able to echieve
any conorete and tangible objective
in that field, we are creating a situa-
tion of acute scarcity in our countyy
without griy results.
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1 support the Demand on the In-
stitute of Russian Studies. The im-
pression should not go round that I
have not supported the Demand. But
I want to emphasise at the same time
that it would have been far better to
bring about an institute of area stu-
dies which would embark on area stu-
dies in different flelds, such as Latin
America, Russia, the USA, Europe,
Scandinavia, Africa etc. in ap inte-
graled and comprehensive manner
and not in the piece-meal and trun-
cated menner in which the proposal
has been brought forward before us.

8hri 8. M. Banerjee: First of all, I
would liky to speak on Demand No.
47. A supplementary grant of Rs, 7'5
erores is required for the payment of
subsidy 1o the Indian sugar industry
for meeting the losses incurred on the
export of sugar, In this House we
bave been pleading with this Govern-
ment and with the hon. Minister of
Food and Agriculture that this ex-
port must come to an end. The ans-
wer given ig that our foreign ex-
change is Jwindling and we have to
increase the foreign exchange by ex-
porting sugar. What is the guantity
that we are going to export? It was
2-5 lakhs tons previously, and I think
in 1965 it is going to be 3 lakhs tons
and we are going to pay Rs. 7'5 crores
a2 gubsidly to the sugar industry. If
the sugar industry ig so paying both
from the point of view of internal
consumption gnd from the point of
view of exports, why should the sugar
indus'ry not be nationa'ised? Why
should we pay to the tune of crores
of rupees in the pockets of those who
are already earning fabulous profits
in the sugar industry?

I know that the sugar industry is a
paying industry. I come from a State
where even politics is called sugar
politics. There they earn out of
sugar, out of molasses, out of bagasse
and out of the by-products made out
of molasses, gnd even out of confec-
tion. I would like to know from the
hon. Minister whether we are res-
pecting the commitments which we
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had a made or whether this

made for exports to meet
fresh carnmtmmis I would like to
know what our commitments are. Is
it not possible for Government to
increase the internal consumptiop in
the country? I remember that Shri
M. Ananthasayanam Ayyangar, the
former Speaker of this House has sup-
ported our contention and asked why
internal consumption of sugar should
not be increased. Now, our respect-
ed Prime Minister Shri Lal Bahadur
Shastri hag come out with many
appeals, such as 'Miss a meal, "Eat
less' and so on; and last but not least,
he said in Allshabad that those who
were non-vegetarians ghould not eat
foodgrains for four days in a week.
He perhaps thought that the price of
fish and egg was just two kilva per
rupee. Perhaps he did not know the
sctual price of egg, fish or meat. So
naturally such proposal: are being
broadcast dally by the Prime Minis-
ter and by other national leaders.
T wuuld like to know why the inter-
nz2l consumption of sugar should not
be increased. Let people have more

sugar, Even in places like Kanpur . .
Shri D, B, Chavan: More sugar has
been released.

Shrl S. M. Banerjee: Sugar may
have been released by Government, but
still people cannoi get sugar to the
exient that they want. Supposing I
want to get six kilos instead of four
kilos 1 cannot get it, because there ia
control. 1 am told thot efforts are
being mads to decontrol sugmr.
This G vornment swings between
contro) a'd decontrol. T am surprised
that som persong  wont conirel or
deconiral as it suit: ! It is not
the voize of the Membe < which counts
in this regard; it is noi the volee of
the Mombers who want decontrol or
contco] thal counts, But there are
agencies in this country represented by
the big monnpoliits who want contrel
and decontrol as it suits them 1
wou'd request the hon. Minister to
explain 1o the satisfaction of this
House whether this expory is essential,
whaf our export carnings have brdi ’
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for the last three or four years, and
what gubsidy we are paying to the
Indian Sugar Millg Association or the
Indian sugar industry.

Now, I come to the Demand relating
to the Central Fisheries Corporation.
I do not know whether this is going
to become another scandal. I am all
in support of public gector undertak-
ings. I am in favour of more and more
corporations being formed for better
administration. The Central Fisheries
Corporation has been formed, and
money is required for it. Even today
in places like Calcutta etc, fish is not
available. Fish js not available today
without corporation; I do not know
whether fish will be availabe with cor-
poration. The people want fish either
with corporation or without corpora-
tion.

8hri K. N. Tiwary (Bagaha):
my hon.
fish?

Does
friend want corporation or

Shri 8, M, Banerjee:
poration and fish both.

I want cor-

Shri D. R. Chavan: My hon.
will get both.

Shri S. M. Banerjee: I remember
what happened in West Bengal. The
Chief Minister of Bengal said that
sgandesh might be a sweet product of
Bengal but it consumed more iilk,
and as milk was wanted for the chiid-
ren, there was a ban on sandesh. An
Ordinance had been promulgated for
that purpose? What was the net
result? The net result was that the
people lost sandesh and milk both.
They would have been happy had the
children got milk at least. But there
is neither sandesh nor milk available
now. The Ordinancg has lapsed now.
But a fresh ordinance will be promul-
gateg or legislation will be brought
forward in the Assembly.

As regards the Fisheries Corporation
algo, let there be a clear declaration
ag to what will be the specific func-
tions of this Corporation. These cor-

friend
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porations have, unfortunately, become
a place for a group of pensioners.
Whoever retires must get the post
either of chairman or member of a
corporation. If we see HEL HAL,
BEL or any corporation

An hon. Member: Or Institute.

Shri S. M. Banerjee: . . . or Insti-
tute, we find this. We have the latest
Institute where our respected friend
Mr. Kaul is, there, though I have no
grouse against him. But still it has
become a place for giving certain
appointments to a group of pensioners.

Dr. L. M. Singhvi:
honorary.

It is wholly

8hri 8. M. Banerjee: I agree.

Shri Vasudevan Nair (Ambalapu-
zha): Everything is honorary.

SBhri S, M. Banerjee:. Even the
Food Corporation’s Chairman ig in an
honorary capacity. He takes only
one rupee, but spends Rs, 28,000 on
TA and DA. When I said it was
Rs. 48,000, it was contradicted and
they said, No, he never spent Rs.
48,000, but he spent Rs. 28,000. So I
was very wrong in my assessment!

I have nothing against the pensio-
ners. Let them enjoy their pension
Let the pension be increased. But
why should they overburden this Gov-
ernment which is already burdened,
with their presence in these corpora-
tions.

Mr. Chairman: 'Hls time is up.

Shri S. M. Banerjee: Let me have
at least 15 minutes.

Mr. Chairman: Ten minutes.

Shri S, M. Banerjee: I belong to
no party. I am an institution by

myself. Let me have five minutes
more.

Another point is about this Me-
tal Corporation. My hon. friend,
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Dr. Singhvi, has explained very well
what was the intention of Government
in taking over this Corporation
Negotiations were going on for the
last three years. Why did the Gov-
ernment become interested? One of
the biggest industrialists of the coun-
try wanted to enter this corporation
which was objected to by two persons
who are running this corporation. I
do not want to name them. They
said no. That was one of the reasons
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work for this? Our Finance Secre-
tary and the Labour Minister and
others w! to  Rajasthan, They
praised the work of this corporation
This ordinance was promulgated om
22nd October, 1965 when Parlisment
was going to meey on 3rd November.

You remember, Madam—you were
in this House then—that in this very
House, we voiced our criticism of the
Food Minister for bringing in an
Ordi to acquire land to favour

why this Ordinance was pr lgated
It is an unheard of Ordinance, issued,
taking over one of the smallest cor-
porations like the Metal Corporation
of India. 1 think people hardly know
about this; they would know of it
only from the proceedings of  this
Parliament. On the 14th September
Control order was issued taking over
the total quantity of zinc and lead
by Government for defence needs.
What was the net result? Not an-
ounce of it has even today been
lifted for defence purposes. Was this
fair? If it was a mismanaged con-
eern, there should have been some in-
vestigation What about the report
of Technical Development  Depart-
ment? What about the note of dis-
sent? What about the correspondence
with the Planning Commission? All
these papers should be laid on the
Table g0 that we may discuss the
Bill, which is on the sgends, cffec-
tively. A writ petition is pending
before the Punjab High Court. A rule
has been issued. It will be heard in
the first week of December 1865.
Still we are discussing the issue and
the Bill is about to be considered by
Parliament.

My information is that ag per the
Ordinance a new corporation is being
formed by Government with its regis-
tered office at Rajasthan. I want to
know whether this corporation is go-
ing to be wholly a government con-
ern or Government will associate
some industrialist with it If they
want to associale some industrialist
with it, why feel shy about it to asso-
eiate the same persons who Teally

Shri Ram Ratan Gupta, one of the
industrialists of Kanpur, ignoring this
Parliament and ignoring the fact that
Parliament was going to meet in 12
or 13 days.

So I would request the hon. Minis-
ter to throw light on these points so
that we may discuss this question of
the take-over of the Metal Corpora-
tion when the Bill comes up. As
regards the sugar affair, I hope com-
plete figures will be given In this
House sp that we are convinced be-
fore we lend our support to the de-
mand.

Shri Subbaraman (Madurai): Ubp-
der Demand No. 47, g sum of Rs, 17'3
crores is required to meet the loss of
the sugar industry. Already Rs. 10
crores have been provided. Another
Rs. 7'5 crores are requircd now. In
the note, it is given that sugar is sold
and the prices realised at f.o.b, rate
vary between Hs. 620 and Rs 230
When it was osked why it should be
sold at such a low rate when we have
demand within the country even at
Rs, 950, the answer given by the De-
puty Minister of Food was that it is
under an agreement that we have to
sell sugar at such a low rate, That
being so, I think we should revisc that
agreement and review it in proper
perspective.

Shri K. N. Tiwary: International
market fluctuates.

Shri Sobbaraman: When we can
realise only Rs. 11'3 crores in expori-
ing sugar, we spend nearly Rx 100
crores in importing foodgraine. So
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|Shri Subbaraman]

sugar production can be restricted.
Some  years back, producin  of
sugarcane was not so much. But be-
cause il was fetching more price,
agriculturists changed over to sugar-
cane, Now we find it difficult to be
self-suflicient ip fogd and we have to
import foodstulfs in increasing qguan-
tities from year to year. ] would
suggest to Government {o review the
‘whole position. A few days back, I
read in the papers that the Maharash-
tra Governmeni have decided to
curiail the area under sugarcane by
25 per cent. That may be fdliowed
by other States also,

Now I come tuv Demand No. 130, A
Central Fisheries Corporation is being
oslablisheg and for thay this amount
is required. It is good that a corporn-
tion is being estabiished for this pur-
pose. Al these years, we have been
expecling Pakislan to supply fish, It
is not at all wise now on our part to
depend on that source for anything,
least of all foodstuffs Even now it
it not top lale; we have rea'ised our
mistake. Al stops should mow be
taken to produce oup own require-
ments of fish Lo supply the Caleutta
markel. There we large arcas in the
sen and rivers where woe can caten
the fish requireg for the  Caleutta
mewket.  Shri Banerjee accused the
Guovernment in forming Corporations.
Of course, Government should not
give room for such n complaint.

. Coming to Demaud No. 140 for 1he
Ministry of Steel und Mines for tak-
g over the Metal  Corporation of
Ind’a. Government was charged with
delay in forming such a corporation,
and fault was also found with the
procedure for the acquiring this cor-
poration. Whatever it muay be, it is
not too late, and it is a good thing
that the Governmeni has come for-
ward in public interest to acquire
this corporalion. For lack of zinc, lead
and copper, many of our industries
are suffering very much, and our de-
velopment has also been handicapped.
‘Therefore, it is high  time that we
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produced our requirements of zinc
and lead. Government should do their
best to produce our requirements in
this respect.

It is good that an Institute of Rus-
sian Studies is being set up. It is
going to be a constituent part of the
Jawaharlal Nehru University which
is going to be formed shortly. In
addition to the items that the Insti-
tute is going to take up, I would like
to suggest something. While Russia
has contributed to a great extent to
the social and economic thought of
the world, India has also contributed
to a great extent to the world's ethi-
cal and spiritual thought. Such works
are available in all the languages of
the countrv. They should be transla-
ted by eminent scholars into Russisn
and made available to Russia.

For making good the dividend of
4} per cent pavable on the shares of
the Agricultural Refinanre Corpora-
tion. the Government has come for-
warg with 4 Demand. I hope thaot
this kind of demand wi'l not be made
from next yenr.

There is demand for an Institute of
Constitutional  and  Parliamentary
Studies to be set up. Though it is
open to all members of the  State
legislatures and Parliament, T think
it should help new Members and back-
benchers of the legislatures to become
more useful pariiamentarians by
participating in the discussions.

With these words, I support the
Demands.

Shri Muthiah  (Triunclveli), [
support the Suppl tary D ds
for Grants which involve an addition-

al cxpenditure of Rs, 85.83 crores,

1 like tp speak on Demand No, 16
which relates to Education. A teken
grant of Re 1000 is asked for io sel
up an Institute of Russian  Studies.
The original grans for the Educatioo
Ministry for 1865-66 was Rs 44.71
crores.
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The Institute of Russian Studcs,
sl up in Delhi on 14th November,
1983, is & land mark in Indo-Sovie:
co-operation. Our late Prime Minis-
to “Miri 'awahar'al Nehru realised
witn hia farsigh‘ed vision the imp:.r-
tance of Indo-Soviet friendship, and
our pregent Prime Minister, Shri Lal
Bahadur Shastri, is strengthening tius
friendship.

Since independence, there has bcen
a gleady growth in the cultural aad
scientific relatibns  between the two
countries. The Russians huave showan
abiding intcrest in Indian literature,
ancient and modern, and the .ndians
have derived immense inspiration
from the rich literature of the Boviet
Union, from the great wrilings of
Tolstoy, Dostoevsky and  Maxim
Gorky  More than its literature, i
iz the scientific achievements of the
Soviet Union in the last decade that
have made the greatest impact on the
peopl> of India. It is in science and
inchnology that India looks to Russia
fur help and guidance. A great im-
pedimeny in the wayv of closer colla-
boration between India and Russia
nas been the comparative lack  of
facilitics for the teaching of Russiun
language and literature.  Tac
iong-felt need has now been fuifilled.

The cou:es of this Institute are:
one-year iatensive course fn Russian
language; three-vesur honours course
n Russian language and literature,
post-graduate course lending to M.A
and PhD. degrees in Russlan langu-
age amg lilerature, rescarch and ad-
van-ed studies In various aspeets of
fte and letters in USSR. The Insti-
tute undertakes iranslation of books
trom Russian into Indian languages
and  vice versa through the Transla-
tion Bureku of the Instifute

The Insiute gives language courses
1o ascholars  selected for ad-
vaneed studies in  the USSR, The
Tnatitute will be a constituent unit
of th, Jawahar'al Nehru University,
when the university 13 estabiished.
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The Soviet Government will provide
experts, books ang equipment for the
Lot late. e Institute will give a
large numbBer of scholarships to stu-
dents of merit.

Shri Ranga:
it.

Shri Muthiah: | support Demand
No, 47. This is for a grant of Hs 7.6
crores for the payment of subsidy to
the Indian sugar injustry for meeting
the losscs incurred by it on the ex-
port of sugar. The Government of
India has to pay a heavy  subsidy
every year to the sugar industry for
the sugar exported to foreign coun-
tries, There 13 a greal  difference
between the price of sugar in India
and the internationa) price of sugar.
The cost of production of sugar in
India is wvery high, and it is much
higher than that in other sugar-pro-
ducing countries, with the resu't that

Nobody is opposing

Indian sugar has  to  be un-
dersold in foreign  countries  like
UsA. It is Necesary that
the cost of production  of  supar
should be brought down very much
to enab'e Indian sugar lo compete
favourably in the world market.

Though export of sugar means loss,
we have to do it because it earns
foreign exchange for us to the extent
of about Rs. 11.5 erores annually.  The
1otal loss on exporl is now cstimated
at Hs 175 crores. A provision  of
Rs. 10 crores was already mude in the
Frehruary budget. Sn, o supplemen-
tary grant for the balunce of Ra 7.5
crores is soughl nuw,

On Demang No 110, 1 want to sub-
mit this. It is for the Institute of
Constlitutionai and  Parliamentary
Studies. 1 whole-fi-artedly  welcome
the setting up of this Institute, be-
cause I am sure this will prove ugeful
to Members of Parliameni, Members
of legislatures, young politiclans.
economists nnd journalists

Finally 1 suport Demand: 32 and
127 whith seck prants for the rellef
uf the unfo-tunate vietims of Pakis-
{ani aggression in Jammu ond Kagh-
mir, Punjab and Raxjasthan
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Shrl Man Sinh M. Patel (Mehsana):
Madam, Chairman, I would like to
make some remarks on Demand No.
37. The shares of the Agricultural
Refinance Corporation no doubt carry
a minimum guaranteed dividend, but
from the explanatory note given in
page 5 1 do not understand whether
this is going to be a revenue expen-
diture or loan to the corporation, The
shares of this independent corporation
are held by co-operative banks, land
mortgage banks and the Life Insur-
ance Corporation. After two or three
years when this corporation begins
to earn huge profits, will this money
advanced in the initial year for pay-
ment of dividend, be reimbursed by
this Corporation, or will it be treated
a8 a revenue expenditure?

16 hrs.

Demand No 39 is sought for provid-
ing  rehabilitation to the population
affected by Pakistani aggression
Some States have been mentioned
therein. I think it is only a clerical
mistake that Gujarat is not mentioned
there. There are lots of prople to be
rehabilitated there, particularly near
Dwarka and Jamnagar,—the heaviest
casualty was of course the Chief
Minister of the State. I presume that
Gujarat will also be included in the
States to which these rchabilitation
grants are to be given.

Now, Madam, I come to demand
No. 83. There is an additional loss of
about Rs. 7.5 crures to be incurred in
tha export of sugar. 1 am not in
agreement with my hon. friend Mr. V,
B. Gandhi that it is a very good ex-
«hange earner. For a total sugar
worth Rs. 175 crores or so, we get
foreign exchange worth only Rs. 115
crores or so. That is about 40 per
cent of the wvalue of the exported
sugar. I think it will be worthwhile
even to purchase gold at 150 and put
#t at the price of Rs. 62 at the inter-
national price. I think there may not
be material difference. There are
small scarcity areas in the rural side
but still sugar is being exported. I
am not against the spirit of exporting
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any agricultural commodity but #
international market prices are not
in consonance with the foreign ex-
change income, we should reconsider
this policy. Instead of exporting
sugar like this, I desire that there
should be indirect curtailment of the
production of sugar so that those areas
could be diverted to the production
of foodgrains. 1 think this will be a
more economic proposition.

Shri D, R. Chavan: Madam Chair-
man, Initially I decided not to say
anything in reply and !ave the entire
thing to my hon. colleague the Finance
Minister. But two or three hon, Mem-
bers made certain points and question-
ed the wisdom of government in ex-
porting sugar at such a heavy loas.
This guestion, I may remind the hon.
Members, had been dealt with on a
number of occasions when gquestiona
were tabled and answered in the
House and it was also fully explained
then, Shri Banerjee asked why ex-
port sugar at such a terrific loss? India
has entered into the international
market and it is necessary to retaim
a foothold in the international mar-
ket. Agreements cannot be made as
and when we like. When the inter-
national price is high, hon. Member
said, we should go to that market.
Nobody will be prepared to purchase
from you. These are exported to
highly developed countries and they
want to import sugar from depend-
able sources. We export sugar to
USA, UK, Canada ang Malaysia. The
first three are highly developed coun~
tries and naturally they will depend
on the country which is likely to ex-
port sugar to them on a regular and
per t basis. Besides, under the
US Sugar Act certain quantity was
allotted to us for export and similarly,
for the first time in 1965, India became
a ber of the C wealth sugar
agreement and we were gramed a
quota, negotiated price quota, where
you sell sugar in the preference mar-
ket. Having entereq into these agree-
ments, can we stop selling sugar be-
cause the price has gone down?

Besides we should not look to anly
one year and say this. What bave




2739 D.G.S. (General) KARTIKA 27,

been our during the years
1961, 1962, 1963 and 19647 They were,
2.68 lakh tonnes, 3.63, 4780 and 2.34
lakhs tonnes respectively and in 1963,
about three lakh tonnes. The total
comes to about 16.54 lakh tonnes and
the fureign exchange earnings, Rs.
90.89 crores. The total subsidy paid
would come to about Rs, 42.72 crores.
You cannot single out one year and
say that the losses are more and the
earnings less because the international
price is going down very rapidly.
We cannot exercise amy control over
that. Sometime in the middle of 1963
the price per tonne was £103. Now
it is £ 18 per tonne. We cannot en-
ter when the price is high and leave
when the price is low; we have to
retain a foothold in the international
market.

Shri Banerjee also referred to the
Central Fisheries Corporation even be-
fore it has come into existence. It
is meant, he said, not for supplying
fish to Calcutta but for providing for
those persons who are likely to be
pensioned off. It is an absolutely
unjustifiable criticism and cannot be
accepted. Calcutta needs about 80,000
tonnes of fish per year. Traditionally,
it used to depend upon imports from
Pakistan for which we paid HRs. @
crores in foreign exchange. We nre
in conflict with Pakistan and there
is also no good in depending upon any
other country for such an essential
commodity as fish. It is only for this
purpose that it hag come into exist-
ance. Secondly, a ring of unscrupu-
lous merchants in Caleutta create
sometimes artificial fish scarcity in the
market to keep the price at a high
level, and in spite of the West Bengal
government's corrective measures, the
matter could not be set right. It is
for this reason that this corporation i
being formed with an authorised capi-
tal of Re. 5 crorea. I am sorry Mr
Banerjee is not here but I may tell
him becausy he comes from Calcutta
(An Hon. Member: From Kanpur)
what the aims and functions are. The
aim is to supply fish to the consumers
at reasonable rates, reducing import
of fish from East Pakistan in a pro-
gressive manner, ensuring fair price
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to the producers in Indiu, :n the neigh-
bouring tes. Because the fish sold
there is Wot marine fish but fresh-
water fish. Fresh-water fish is to be
collected from the neighbouring Statey
and supplied to Calcutta. For this
purpose, the Corporation comes into
existence. The function of the cor-
poration is not to give employment to
pensivners. The primary functions of
the corporation is to undertake pro-
curement of fish from various sources
in West Bengal and the neighbouring
States and sell them in the Calcutta
market at a reasonable price and also
in due course undertake fishing opera-
tion, both inland and deep sea. I see
Shri Banerjee is now coming. He had
asked as to what the functions of the
corporation were and what the aims
were. I have mentioned the aima,
when he was absent. 1 am now men-
tioning the functions of the corpora-
tion.

Bhi 8. M, Banerjee: |
aim; the aim is fishing.

know the

Shri D. R. Chavan: Supplying it to
the consumers at Calcutta and giving
a good price to the producers. The
second function is, it should formulate
plans in consultation with the State
Gover for the devel t of
fisheries and the growth of industries
connected with the processing and
marketing of fish. The third function
is, it will take necessary steps for the
promotion of marketing facilities by
way of grant of equipment, loans and
advances to flshermen and their orga-
nisations; fourthly, it mayv also under-
take foreign collaboration for catch-
ing, processing and export of fish,
manufacture of marine engines, traw-
lers and other fishery equipment
These are the alms and functions.
This is a public-sector undertaking
which has come into existence for the
purpose of doing away with the squ-
eeze, control and grip of the unscru-
pulous merchants in Calcutta. Why
should Shri Banerjee make a griev-
ance of this public-sector undertakimg?

Shri 5. M. Banerjee: I have nO

grouse,



2741 D.G.S. (General)

Shri D. R, Chavan: I know he is a
socialist, He wants socialisation of
the trade ang socialisation of every-
thing DBefore the corporation comes
into existence, Shri Banerjee com-
plains that this corporation is going
to be a corporation where only the
pensioners could be emplojed. [ am
sorry that such an unjustifiable grie-
vance shouid huve been made by such
an eminent hon. Member.

Shri 8. M. Banerjee: I do not doubt
your intention,

Shri D. R. Chavan: It came into
existence on the 20th September. It
has not taken roots; it is still a child
and before the child grows into man-
hood, he says that this child is going
to be a bad child and therefore it is
wrong and that it should not have
Laken bhirth at all,  (Interruption). If
il goes wrong, then It will be the
timz for him to make any legitimate
criticism.

One more point was raised, and
that was raised by Prof. Ranga. He
made a point why the grower should
not be paid more. [ may tell him that
we are paying now actually Rs, 2 per
maund linked up tfo a recovery of
10.4 or 536 per quintal linked up to a
recovery of 10.4 with a premium that
for every 0.1 per cent recovery, there
would bp an increase of four paise.
What was the position in 1958-597

M. Chairman: How much more
time would the hon. Minister like to
have?

Shri D. R. Chavan: Only two mi-
nutes, Now, Prof. Ranga is coming.
1 was replying lo the point mude by
Prof. Ranga. He asked why the gro-
wers should not be paid a  grealer
price. Mav 1 tell him for his infor-
mation that the price that has becn
fixed now by the Governmen: is Rs. 2
per maund or Rs. 5.36 per  quintal
imbked up to a recovery of 104, with
o aperivmy that for every 001 per cent
inerease, there would be sn addition
of four paize. That was the price last
voar and this price has been retained

What was the position in 1958-
1t was Rs. 1-44 per maund.

now.
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Shri Ranga: What was the value of
the rupee then, and what is the value
of the rupee now?

Shri D, R, Chavan: It was Rs. 3.86
per quintal jn 1958-59. What is the
position on account of the increase
that is given now? The increase in
cane prices during the last five years
is alone responsible for the increase
in the cost of Indian sugar by Rs. 150
per tonm, thus entailing an additional
loss of about Rs. 15 crores on ex-
port of one lakh tons of sugar. Now,
the point iy, it is the deliberate policy
of the Governmen! to give incentive
and remunerative prices to the pro-
ducer. It is for thiz reason that for
the first time in the history of the
country we  have formulated the
policy ihat producers in the country
must be given a remunerative and in-
centive price.

Shri Ranga: So, for 17 years they
had forgotten the kisans!

Shri D. R. Chavan: If the price is
sightly increased, I would also be
happy because [ am also a cane-
grower. But we have to look to the
intercsts of the consumers also,  If the
price is increased, Prof. Ranga will say,
‘vou are asking the consumers suffer’.
“you are fmmaking the consumers
suffer”. T cannot understand the argu-
wnents of hon. members who blow hot
ang cold in the same breath., Govern-
ment is very keen to protect the in-
ierests of the enn-umers and growers
much more than what Prof. Ranga
desires.

shaft . Igawrfa @,
# saray T At AT 1 oft ¥ gt
1 T & art ¥ ot fawe wwe
far 2, & 39 a7 Y7y T wATw AW
awa g o

wu q5q F07 F{ 7 7w satem
& M orfrea & arew & wrow
FUA T A T AT § | T F 17 wwre
FIME T A A § A gErd v
gfw & 2= =g &, forw ov arfesr 3
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wour &< four 8 1 Tw Wi AA &
1 3 eqraT i T §, AT Ty W
g g AT FAE QT ¥ wuA Ft
¥ T & fod a7 39 fag i 9q sl
1 &I T &Y, IA AT F AV 1 w7
foqr fs & §16 ¥ F | wdr &
4o Pt #feged  aga e et
&M qEls FEM AT | 97 T WAl
fewaa 1 aAW w1 4 W gt
Tig w0 yE o, & g et
w1 a7 fem o F < i ¥ Aad
faem & & 41 e, deE W1
TV § g9 faar &7 47 9
¥ & Fw 7 A = §0

AT BEEy ot 72, 1 qg fou
faeft & fe @ & otamr &1 g7 w0
g wrar Y AT fE ST A R A ¥
TI¥ §, ¥ 9z ¥z 9+ s gardr aaedt
Y1 ¥ o7 of @ gt & o af
¥ 4 %7 iy, ag 399 A0
afq U1 A AT & g
Jfada v ¥ gug | AfFad 1 amae
i it & waw § 37 feafq a8
EA|

& gz fawr w¢ a7 g § fe
w0 g3 gare &, W ¢4 Fat &
fexr & a4, w71 9T qfemm =
597 AgY @, a9g w9 M0 £, Argxy A
g W ATw w0y §, I A
¥ fta, T, v wd F @ W
TwH, 97 FY &ft & v w1 Faa0w,
tw wig & W, g3 T At
® I feqy avar § W A I
TEA H qrr A v § o1 95 g7 T
& @1 37 A wowg et & ey fads
7§ 5741 H 7 fwqr v & 0 F A0
kil kX

F3 737 2 @y 97 @f perva
T AAAE 3 o wrd TH S oqrew
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aft Az awy 1 3o fai X ag e
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a7 |t qT I Al EE S A §
far tmr adi g ) @ @ ant
FEE TT AL | iR R ag @A
At a0 71T g Prapfer €
WY TTET § qrieT, A1 g6 T KT 974
T ¥ | g1 afera AT Tw
IFT R AA I A AT L,
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TR AT E AT AT AT TAA
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TifEe A W FEA Gl qaq,
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fRmy A ST Ao w47 & 6 ATEL W qPT
AR AT A AR A F Az A
At 47 Heaed B ¥ areen sfaam zar
Elea SLIE I I R 1. O
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RS NI O (R CS R Ed LY
g R, A AT AZT w2 0T A ey
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[ wmfi]
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HEIEAT BT & | W FLG TG g K
w0 safes  agr 41 959 0T w0 w79
Heafgr g o g ¥ w0w
arfow o g% &

49TE F1 T I % W fren w7
e T 6 & R ¥, € FOT T
¥ g9 £Y G WA FOF 940
F ¥ fou aodiw fFmr mar @ 1 =
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@At g, 9w & gra fa g a9
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gt & g fawt w2 F sw oA QT
F FT TAT FEAT |

Dr. L. M. Singhvi: Madam Chair-
man, the hon. Minister should have
referred to the relief operations re-
quired to be made in Rajasthan and
also the great support that he is re-
ceiving from voluntary organisations
It is not as if it is entirely a govern-
menta) effort. The voluntary organi-
sations are doing & great deal in this
direction,

oft vt ; are ) WA
sifi Fors 7 s ar, g ar & ¥ fors
i fpat 1 & sl ot wvaradt
&1 # s o w2 3 wmgar g 1 o
ot g H ST § o agd wwer
sEFCE ) A ST M E
w0 ToeE gw A A § I I A
w go A wod for § W Ow g
i & d fey § 0 e fewdwdw
o FAEdi ® AN TER W
aoy, ¥ fr 3 1 Fafemram Wy o g
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a7 WY o &€ /e § A sqa
FLYNE 37 99T 1 & qg7 wWrE
waRA F

Shri P. C. Bethl: Madam Chairman,
I would not take much time of the
hon. House as the Bil] to provide for
the acquisition of the undertaking of
the Metal Corporation of India is
coming up for discussion wvery shortly,
slther tomorrow or some time later.

A few points have been raised by
bon. Membera The history of this
Metal Corporation is a very long and
chequered one. It starts right from
14. I do not want to enter into all
those dctalla. In 1957, for the first
time, a proposal came from them.
That was in principle agreed to by
the Governmint. In 1860, after their
renewed proposal in 1959, a formal
Mcence wag granted to the company.
In 19680, the Metal Corporation pro-
posed that the cost will be about
Ra 6 crores. They approached for
loan from the Industrial Finance Cor-
poration and the Industrial Finance
Corporation granted them a loan of
Ra. 1 crore out of which Rs. 75 lakhs
has been disbursed. Apart from that,
this Industrial Finance Corporation
gave a guarantee of about Hs. 45
crores worth of equipment which was
to be imported against counter
guarantee from the Rajnsthan Gov-
ernment. ‘Till 1960 this was the posi-
tion. In 10963 the comnanry came with
a revised estimate and they thought
that their work would not be com-
pleted with Rs # ~rorre and they
would be entalling an expenditure of
Rs. 10 crores to Re 12 crores. On
account of thig position, In 1964, the
Government  apmointed a technical
committee. This technical committee
submitted the report in March 1964
After recelving  this committee's
report, it wag further ~xamined in the
inter-ministerial  Secrotaries’ Com-
mittes.

Shri 8. M. Bamerjee: Why not cir-
culate the report?
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Shri P. C. Sethi: That is a different
point altogether. As far as the com-
mittee's g was concerned, it was
again considered in the inter-minis-
terial Secretaries’ Commiitee. This
commitlee's report” was for two pur-
poses, namely, whether YThe unit was
viable and economical. The commit-
tee's report was that it is viable and,
as far as the econdmics of the plant
is concerned, it will depend on the
price of the metals.

This i{s an important metal corpora-
tion which is likely to produce im-
portant mretal. This thing was drag-
ging on and I thought hon. Members
would pat the Government for having
brought this legislation because we
are going tosave ‘about Ra. 3,50,00,000
worth of foreign exchange every year
through this metal corporation. We
do not think we have lagged behind.
We tried to negotiate the price but we
falled in that; ultimately, we had to
take recourse to this course. I am
gure, when the Bill comes before the
House, hon. Members will wholehear-
tedly support it....

8hri Ranga: No.

Shri P. C. Sethi: ....because these
are scarce materia's and Government
has taken a step in the right direc-
tion.

Mr. Chairman: Shri Bhagat

Shri S, M. Banerjee: Mr. Chairman,
let us have some guorum before Shri
Bhagat apeaks.

Mr, Chalrman: The bell Is being
rung. ..Now there {s quorum Shri
Bhagat.

Shri B. R. Bhagat: Mr. Chairman,
I have nol much to ssy because my
col'eagous who intervened in the debate
have cleared the points pertaining to
their ministries.

Shri Ranga: Questlon.

Shri B. R. Bhagat: Question? At
least, they have attempted to explain.
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Bbri Ranga: Thet is all right; that
is better.

Shri B, R. Bhagat: I hope, many
hon. Members would have been satis-
fled. Some hon, Membery would re-
main yet to be satisfied.

An hon. Member: They will never
be

Shri B. R. Bhagat: If they have
failed, probably 1 cannoi satisfy them
therefore, it is no use taking up the
points that they have aulready dealt
with,

Shri Vasudevan Nair: Do not lose

heart.

Shri B, R. Bhagai: This lcaves me
with only a few points raised by hoa.
Members which 1 wou d like to deal
with. The firs; one is regarding the
two institutes. Hon. Members wel-
comed it. Shri Kamath raised this
question of the Institute of Constitu-
tional and Pa-limmentary Siudies, I
think, he alsp welcomed it. But h-
wanted to know where the reports or
other things will be placed and whe-
ther they will be discussed or not. I
think, knowing that this matter is
usually nnot discussed and that this
Institute nas some importante—] think
he also agrees—-and very eminent per-
sons are associated with it.. ..

Shri Hari Vishnu Kamath: But you
may angive: the point about the mana-
ging body, inclusion of some members,

Shri B. R. Bhagat: Ours being the
‘largest democracy, it is necessary that
there mr.ust be an institute of this lype
which disrusses more or less in oan
acadeniic way or In a scicntific way
all the problems of constitutional his-
tory or parliamentury procedures and
various other matters.

Shri Hari Vishnn Kamath: What
about the point that I raised about the
exorbitant rent? You could discuss it
with the Works Minister. It is Rs
3,000 & month. I. should be reduced.

Shri B. R. Bhagat: 1 think thal is a
matter between the Institute and the
Ministry. Since the Members are as-

NOVEMEER 18, 1965

1965-66 27

sociated with it—the Speaker is the
President at preseni—I think this mat-
ter to whom the reports should go or
to whom the accounts should go and
how they should be prepared and all
tha. could be soried out. There should
not be any difficully about that.

About the other Institute, two points
were raised. While welcoming, it, the
hon. Member, Dr. Singhvi, saig tha!
there must be a study in Indian lan-
guages. I think it js very good point
and we must do everything to develop
the study of our own languages. It is
very heartening that (his Institute is
being set up and one only hopes that
the ineresit in Russian litrature and
i History and other fhings will in-
Ccrease,

The second point raised was thal
the stipend paid to the students who
will undertake the course js very
meagre. This amount was fixe | on the
basis of other Institutes, We have (he
Regional Institutes of Technology in-
cluding one in Delhi. In those Ins-
titutes the stipend rail to the studen:s
is Rs. 75. They have worked out the
vesl of boarling wnd ledging and it
vomes  to Ha 70 in these Institutes, An
amount of Rs. 5 is the pocket allow-
ance. The fees are not charged in this
case. Therefore. when alrcady in
these Institules a certain amount of
stipend is paid which ig considered
adequate, there is no reason why a
higher a stipend should be paid in this
case. It was on that basis that the
amount of Rs. 75 fixed. If necessary.
in future, if the other Institues decide
that a higher stipend should be paid,
I think. that matter can always be
taken care of in the light of conditions
obtaining at that wmoment,

Then, about Miwa, it has  already
been dealt with by my colleague . .

Shri Ranga: He did not deal witk
it properly. You are the person
concerned, There should be a tax

rebate on mica exports.

Shri B. R. Bhagat:

1 think my col-
league dealt with this. .
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Shri Ranga: He is not the proper
Minister, He told me afterwarlis,
when I talked to him, that he was
advised that way.

Sh:i B. R. Bhagat: The point is:
why mica wa; not included in the list
of tax credit commodities? I had
lefy it out of my discussion. Anyway,
1 wi'l try to cover this point also,

Sh-i Ranga: You should give them

some relief,

Shrl B. R. Bhagat: Another point
about tax rredit raised was that tea
and juic which form the bulk of our
exporis received the lowest rate un-
der the tax credit scheme, I think
all these matters have been gone into
by an expert cemmittee.

Shri  Ranga: In regard to mica,
some Joint Secretary made a wrong
recommendation to you.

Shri B. R. Bhagat: There is an
advisory commitiee to con:ider what
items should be included under this
tax credit scheme and what should be

the rate. The advisory committee
m-de the recommendations and the
criteria recommended were (1) the

cost of manufacture or production of
such good; ang prices of similar goods
in foreign countries; (2) the need to
develop  foreign markets for such
Bouds, (3) the need to earn foreign
exchange and the quantum and the
acope of it .

the most

Shri Ranga: That is

important thing,

Shri B. R. Bhagat: Yes, that is
important, And lasily, the various
other relevant factors.  In the light of
all this, the Government did not con-
sider mica to be a commodily satis-
fying the above conditions.

Would the Minister
pay hig personal attention to this
particular matter? My information
is that some Secretary of yours has
been misleading you. You do not
pay any attention at all.

Bhri Ranga:
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Shri B.-R. Bhagat: I will give an-
other 100&}(31;: it. I ean assure the
hon, Me that I will look into it
But alrexdy the processed mica. in
the powdered form, hag been consi-
dered as a product under this scheme
and a tax rehute of 15 per cent is
allowed in that,

Shri Ranga: The workers invest
their money usnd produce all this,
but half a dozen top people get all the
credit,

Shri B. R. Bhagat: As for jute and
tey,, it was established that the rate
should be 2 per cent and not more.

Then there was a point, raised by
Shri Ranga, about the need for sub-
sidising Indian  ©Qil Corporation. 1
am (ry:ng to get the facts from my
colleagues. The facts are these. The
subs.dy is in respocl of ol supplied
by the Oil India Limited to the Indian
refinerivs.  The price which Qil India
is required to charge is governed by
the Agreement with Burmah Oil Com-
pany and Assam Oir Company. That
is part of the Arreement. The formu-
la is indirated in the foot-rote below
the Supplementary Demand on  page
12, and is further required 1o be ad-
justed o enable the Oil Indis to  de-
c'are a dividend of @ per cent. These
are the two governing facltoss  The
pr.ee to be paid bv the Tndian  Re-
fineries is governed by the Agreement
with the Government of Indin. It i
fixed at a rate equivalent to the land-
ed cos1 of romparable imported crude
oil at Caicutta. This was necrssary so
that the Gauhati and Rorauni Re-
flnerier were pacei on the  same
fonting as private seclor reflaeries ot
coasta] places.  As producton of O
India increases, the cost of production
is expected to come down and with it
the subsidr element will also cowme
down and finally will taper off to nil.
(Interruptions).

It iv incrensing  rapidly; it will
happen in the near future. 1 hope thix
satisfies the Hon. Member since  he
has not meked any question.

Dr. M. 8. Anev: Do rot ask
whether he is satlsfied.

him
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Bhri B. R. Bhagat: About the Re-
finance Corporation, a point was made
by Mr. Patel as to whether the pay-
ments wele grants or loans. The
Government guarantees a minimum
dividend and it is paid out of the
ngsolidated Fund of India It is
stipulated that, when the Corporation
makes up g larger dividend, certainly
it comes back; it can be used as @&
special reserve. As for the capital
subscribed, there is mno gtipulation
that capital will be refunded. The
dividend increases, This is the stand-
ard pattern in all these enterpriges.

With these words, I conclude.

Mr. Chalrman: I now put Cut

Motiong 7, 8 and 9 to the vote of the
Houss.

The Cut Motions were put and nega-
tived.

Mr. Chalrman: The question is:

“That the respective Supplemen-
‘tary sums not exceeding the
amounts shown jn the third
colump of the order paper be
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 31st day of March,
1966, in respect of the follow-
ing demands entered in the second
column thereof—

Demands Nos. 18, 37, 39, 47,
121, 130, 133 and 140."

83, 110,

The motion was adopted.

1640 hre.

APPROPRIATION (No. 5) BILLS*
1965

The Minister of Planning (Shri B.
B. Bhagat): I beg to move for leave
to introduce a Bill to authorise pay-
ment and appropriation of certain
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furthre sums from and out of the
Consolidated Fund of India for the
services of the financial year 1965-66.

Mr. Chalrman: Motion moved:

“That leave be granted to intro-
duce a Bil] to authorise payment
and appropriation of certain fur-
ther sums from and out of the
Consolidated Fund of India for
the services of the financial year
1965-66."

Shrl Ranga (Chittoor): 1 want to
protest against the procedure that has
been followed by Government in first
of all taking up new services and then
finding that they are in need of
money and then straighlway going to
the Reserve Bank of India and draw-
ing money from what is known as the
Contingency Fund, There used to be
the Consolidated Fund. But now they
have createq the Contingency Fund
also. I do not know where and when
through what authority this Con-
tingency Fund hag been brought into
existence and operated. Even suppos-
ing it is there already in a duly con-
stituted manner, I take objection to
this procedure of Government depend-
ing upon themselves and drawing
moneys from all these funds long
before they come to Parliament and
give any kind of information that they
are creating a now service and, there-
fore, they are in need of money and
so they are poing to draw moneys
from these funds.

We are accustomed to one thing.
Some!imes, Government are obliged to
spend very much more than what has
been granted by Parliament. There-
fore, they draw moneys from the Bank
and later on they are regularised as
excess grants; they come tp the
Public Accounty Committee later end
ask for their sanction and support and
then they come to this House and ask
for its vote on those Demands.

But this innovation or procedure is
one to which I take very strong ob-
jection, namely the idea of creating a

*Published in Gazette of India Ex traordinary, Part IL, section 3, dated
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